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The Hans India 

PIL in SC over deaths of children linked to contaminated cough syrup 

https://www.thehansindia.com/amp/news/national/pil-in-sc-over-deaths-of-children-

linked-to-contaminated-cough-syrup-1012540 

The Hans India | Update: 2025-10-07 12:30 IST 

A public interest litigation (PIL) has been filed before the Supreme Court seeking urgent 

judicial intervention to address the deaths of children allegedly caused by the 

consumption of contaminated cough syrup in Madhya Pradesh and Maharashtra. 

At least 14 children have died since early September, with most of the cases reported 

from Nagpur in Maharashtra and Chhindwara in Madhya Pradesh. 

The PIL, filed by advocate Vishal Tiwari, claimed that laboratory tests conducted by the 

Madhya Pradesh government confirmed the presence of Diethylene Glycol (DEG) -- a 

toxic industrial solvent prohibited for pharmaceutical use -- in 'Coldrif Cough Syrup' 

manufactured by Tamil Nadu’s Sresan Pharma Pvt. Ltd. 

The initial cases were reported from Madhya Pradesh’s Chhindwara district in early 

September, and within days, the death toll mounted as similar cases emerged from 

Nagpur, Maharashtra. 

“Despite the catastrophic findings, the Union Government and the Central Drugs 

Standard Control Organisation (CDSCO) allegedly failed to issue an immediate 

nationwide recall or ban, permitting the continued circulation of potentially poisonous 

medicines across States,” the plea stated. 

It drew parallels with the Gambia and Uzbekistan incidents, where DEG-contaminated 

Indian syrups were linked to over 90 child deaths abroad. 

“This is not a tragedy of chance but of negligence, apathy, and regulatory failure -- an 

institutional rot that allows counterfeit and adulterated drugs to enter the public market 

unchecked,” the PIL stated. 

The plea has sought the constitution of a National Judicial Commission or Expert 

Committee, headed by a retired Supreme Court judge, to conduct a comprehensive 

inquiry into the manufacture, regulation, testing and distribution of contaminated syrups 

and to recommend systemic drug-safety reforms. 

Further, it seeks a Central Bureau of Investigation (CBI) probe into the deaths of children 

across states, under the supervision of a former apex court judge. 

The PIL also urged the top court to transfer all pending FIRs related to the deaths to the 

CBI to ensure a uniform and independent investigation. 

Another prayer is for immediate recall, seizure and prohibition of all batches of Coldrif 

Cough Syrup and other related formulations manufactured by Sresan Pharma Pvt. Ltd., 
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until independent NABL-accredited laboratories issue toxicological clearance and 

verification of safety. 

On Monday, the National Human Rights Commission (NHRC) issued notices to the 

Principal Secretaries of the Health Departments of Madhya Pradesh and Rajasthan on a 

complaint alleging serious lapses in drug safety and regulatory mechanisms that led to 

the tragedy. 

The apex human rights body has directed the Drugs Controller General of India (DCGI), 

Central Drugs Standard Control Organisation, Union Ministry of Health and Family 

Welfare, to initiate a comprehensive investigation into the supply chain of the alleged 

spurious drugs, apart from instructing all regional labs in the concerned states to collect 

and test samples. 

“The authority is also directed to order all the Chief Drugs Controllers in the concerned 

states to process immediately the banning of the spurious drugs and submit reports,” the 

NHRC said. 
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Dainik Jagran MP CG 

NHRC issues notices to governments: Demands investigation into Coldriff syrup 

case; orders state labs to send reports 

https://english.dainikjagranmpcg.com/national/nhrc-issues-notices-to-governments-

demands-investigation-into-coldriff-syrup/article-6012 

Digital Desk | On 07 Oct 2025 

NHRC issues notices to Rajasthan, MP-UP governments; Demanded investigation into 

Coldriff syrup case; orders state labs to collect samples and send reports 

The National Human Rights Commission (NHRC) on Monday issued notices to the 

governments of Madhya Pradesh, Rajasthan, and Uttar Pradesh, directing them to 

investigate the deaths of children amid cough syrup row. 

It is also directed an immediate ban on the sale of fake medicines. Additionally, the body 

has also directed state labs to take samples and send their report to NHRC. The NHRC 

has directed the Union Health Ministry, including the Drugs Controller General of India 

(DCGI), Central Drugs Standard Control Organization (CDSCO), and Directorate General 

of Health Services (DGHS), to investigate the supply of fake medicines in the country. 

The NHRC stated in its notice, "A complaint has been received demanding action in the 

case of 12 children who allegedly died after consuming cough syrup in some districts of 

MP and Rajasthan. All concerned departments should take prompt action and respond." 

The Union Health Ministry issued a health advisory on October 3, stating that cough 

syrups (cough and cold medicines) should not be given to children under two years of 

age. 

The DGHS, which comes under the Ministry of Health, stated in its advisory that cough 

syrup should generally not be given to children under 5 years of age. If cough syrup is 

given to older children, it should be used cautiously. 

This means that the child to whom the medicine is being given should be kept under strict 

supervision. The correct dosage should be given. The medicine should be given for the 

shortest possible time. Cough syrup should not be given with multiple other medicines. 

Dr Sunita Sharma of DGHS has issued this advisory. 

Deaths: 

11 children have died in Chhindwara, MP, after consuming the cough syrup. The first 

suspected case came to light on August 24. The first death occurred on September 7. 

After this, 6 children died one by one due to kidney failure within 15 days. 

MP State Food and Drug Controller Dinesh Kumar Maurya said on Saturday, "Coldrif 

syrup had diethylene glycol in excess of the prescribed amount. Due to this, the syrup 
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was found to be poisonous." CM Mohan Yadav announced an assistance of 4-4 lakh 

rupees to the families of children who died after consuming Coldrif cough syrup. 

Apart from MP, one death each has been reported in Bharatpur and Sikar in Rajasthan 

due to the consumption of another cough syrup. In the initial investigation, the name 

Dextromethorphan hydrobromide syrup IP came to light. 

This medicine is manufactured by a private pharmaceutical company, Kessons Pharma. 

Here too, the reason for the children's death was stated to be kidney failure. On Saturday, 

the cause of death of a child in Churu is also being attributed to the consumption of cough 

syrup. 

After this, the government took action on Saturday. The Rajasthan government has 

banned all 19 types of medicines from Kesen Pharma. The state's Drug Controller, 

Rajaram Sharma, has been suspended. Earlier, Sharma had given a clean chit to the 

company in the investigation. 

Coldrife syrup (batch number SR-13) was seized from the unit of Srisan Pharmaceutical 

located in Sunguvarchatram, Kancheepuram district. Investigation revealed that non-

pharmacopoeia grade propylene glycol was used in it, which was possibly contaminated 

with diethylene glycol (DEG) and ethylene glycol. Both chemicals are toxic substances 

that can damage the kidneys. 

As soon as the samples were sent to the government drugs testing lab in Chennai, a 

report was provided within 24 hours. It was found that this batch of Coldrif syrup was toxic 

with 48.6% w/v DEG and 'Not of Standard Quality'. While the other four medicines 

(Respolite D, GL, ST and Hepsandin syrup) were found to be of Standard Quality. 

Tamil Nadu Government's Action After Investigation Report 

         Sale and distribution of Coldrif syrup was immediately banned across the state. 

         All drug inspectors were ordered to freeze stock from wholesale and retail shops. 

         Officials in Odisha and Puducherry were also alerted. 

         A stop production order was issued to the company. 

         A show-cause notice was also sent to cancel the manufacturing license. 

The Coldrif medicine is currently banned in three states of the country, Madhya Pradesh, 

Kerala, and Tamil Nadu. CDSCO, the institution that controls medicines across the 

country, will write to the Tamil Nadu Food and Drug Administration (FDA) to take strict 

action against the drug company. 

An investigation by officials of Tamil Nadu's Drug Department revealed that Coldrif cough 

syrup contains 48.6% diethylene glycol adulteration. This is a poisonous chemical. 
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A bench of the NHRC headed by Priyank Kanoongo took action in the matter under the 

Protection of Human Rights Act, 1993. He informed that the complainant has demanded 

the formation of a special investigation committee. 

Additionally, the NHRC has made a request to investigate the production and distruibution 

channels of the concerned medicine. Moreover the same has also demanded that a 

compensation must be given to the families that have been affected by the incident. 

The complainant has pointed out serious lapses in drug safety, regulations, and 

monitoring, and has alleged that this is a violation of children's right to life, health, and 

safe medicines. 
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Outlook 

Deaths Linked To Cough Syrup Come Under NHRC Lens; States Intensify 

Crackdown 

https://www.outlookindia.com/healthcare-spotlight/deaths-linked-to-cough-syrup-come-

under-nhrc-lens-states-intensify-crackdown 

October 7, 2025 

Amid reports of multiple child deaths in Madhya Pradesh and Rajasthan allegedly linked 

to the consumption of contaminated cough syrup, state governments and regulatory 

authorities have stepped up efforts to prevent further harm. The deaths have also 

prompted the National Human Rights Commission (NHRC) to intervene, issuing notices 

to state health authorities and calling for urgent investigations. 

A police complaint has also been filed in the case, seeking criminal action against those 

responsible for the manufacture and distribution of the contaminated cough syrup. 

The syrup in question — Coldrif (Batch No. SR-13), manufactured by Tamil Nadu-based 

Sresan Pharmaceuticals — has tested positive for diethylene glycol (DEG), a highly toxic 

substance known to cause acute kidney failure and death, especially in children. 

The Maharashtra Food and Drug Administration (FDA) has issued a ‘Stop Use’ notice for 

Batch SR-13 of Coldrif syrup. In a statement, Drug Controller Dr. D.R. Gahane confirmed 

that the batch has not entered the retail or public supply chain in Maharashtra. The syrup 

was not part of any government procurement, he added. 

“All available data confirms that the toxic batch is absent from the state’s healthcare and 

retail systems. However, we are maintaining heightened surveillance as a precaution,” the 

statement said. 

The FDA is coordinating with Tamil Nadu’s Drug Control Administration to trace the 

distribution network of the contaminated batch and ensure that it does not reach 

Maharashtra. Drug inspectors and assistant commissioners have been directed to alert 

all retailers, wholesalers, and hospitals, and to immediately isolate and freeze any stock 

of the suspect batch if found.  

Citizens in possession of the syrup are urged to report it immediately via the FDA helpline 

(1800 222 365), email (jchq.fda-mah@nic.in), or phone (98928 32289). The FDA has 

warned that DEG-contaminated medicines pose severe health risks and has advised the 

public to remain vigilant. 

The NHRC has issued notices to the Health Departments of Madhya Pradesh and 

Rajasthan after reports of at least 12 child deaths, mostly in Madhya Pradesh’s 

Chhindwara district. A Bench led by NHRC Member Priyank Kanoongo took suo motu 

cognisance of the incident, calling it a potential violation of children’s right to life and 

health. 
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Initial reports from the Union Health Ministry did not detect DEG or ethylene glycol in 

some early samples, but multiple children reportedly suffered renal complications. The 

cause of death remains under investigation. 

Invoking Section 12 of the Protection of Human Rights Act, 1993, the NHRC has directed 

the affected states to collect and test syrup samples, suspend distribution, and submit an 

Action Taken Report within two weeks. The Commission also directed the Drugs 

Controller General of India (DCGI) and the Central Drugs Standard Control Organisation 

(CDSCO) to probe the drug’s supply chain and regulatory clearances. 

Following inspection findings, the CDSCO has recommended the cancellation of Sresan 

Pharmaceuticals' manufacturing licence for its Kancheepuram unit. The Union Health 

Ministry has launched risk-based inspections at 19 pharmaceutical units across six states 

to identify lapses and strengthen quality control protocols. 

States across India are now reviewing the presence of Coldrif’s Batch SR-13 within their 

supply chains. Karnataka, Telangana, and Maharashtra have all issued alerts to district-

level drug officers, urging proactive checks and public awareness campaigns. 

Karnataka Health Minister Dinesh Gundu Rao confirmed that the suspect batch had not 

been supplied in the state, but advised parents to exercise caution while administering 

syrups to children under five. 

The Telangana government has also directed all district medical and health officers 

(DM&HOs) to inform the public and retailers about the contaminated batch. “If anyone is 

in possession of the syrup, they should report it to the local drug control authority 

immediately,” the advisory said. 

Out of 19 samples collected from doctors and retail outlets for analysis, 10 have been 

tested so far. Nine were found to be within safety norms. However, Coldrif syrup was 

found to contain DEG above permissible limits, confirming earlier suspicions of 

contamination. 

The ongoing probe has brought renewed attention to regulatory gaps in drug 

manufacturing and distribution, particularly with regard to over-the-counter pediatric 

medications. The tragic deaths of children have once again highlighted the need for 

stricter quality assurance and oversight within the pharmaceutical sector. The cough 

syrup linked death of the kids is also likely to cast shadow over India's reputation of being 

the 'pharmacy house' of the world. 

The situation remains fluid, with state and central agencies actively investigating the 

extent of the distribution, contamination, and accountability surrounding the Coldrif batch. 

Public health authorities have reiterated that ensuring the safety of pediatric medications 

remains a top priority. 

The presence of toxic substances such as diethylene glycol and ethylene glycol in Indian-

manufactured cough syrups has already been linked to the deaths of at least 141 children 
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in The Gambia, Uzbekistan, and Cameroon since 2022, and another 12 in India in 2019—

raising serious concerns over drug safety and denting the global image of India as the 

world’s third-largest pharmaceutical producer by volume. 
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Medical Dialogues 

Contaminated cough syrup tragedy: NHRC steps in, demands investigation 

https://medicaldialogues.in/news/industry/pharma/contaminated-cough-syrup-tragedy-

nhrc-steps-in-demands-investigation-156479 

Written By : Ruchika Sharma Published On 2025-10-07T13:00:50+05:30  |  Updated On 7 

Oct 2025 1:00 PM IST 

New Delhi: The National Human Rights Commission (NHRC) has issued a call to action, 

demanding an investigation into the alleged deaths of children linked to contaminated 

cough syrup. The commission has issued notices to the state governments of Madhya 

Pradesh, Rajasthan, and Uttar Pradesh, directing them to probe the shocking claims and 

immediately ban the sale of spurious medicines. 

In a bold move, the NHRC has also ordered key national health authorities, including the 

Drugs Controller General of India (DCGI), the Central Drugs Standard Control 

Organisation (CDSCO), the Directorate General of Health Services (DGHS) and the 

Union health ministry to order an investigation into the supply of spurious drugs and 

instruct all regional labs in states to collect the samples of spurious drugs and submit test 

reports. 

"The authority is also directed to order all the Chief Drugs Controllers in the concerned 

states to process immediately banning of the spurious drugs and submit reports," the 

National Human Rights Commission (NHRC) said in a notice. 

The commission said it has received a complaint seeking urgent intervention in cases of 

the deaths of 12 children in Madhya Pradesh (Chhindwara and Vidisha districts) and 

some districts of Rajasthan allegedly after consuming cough syrup. 

In a related development, the Tamil Nadu government recently issued a show-cause 

notice to Sresan Pharmaceuticals, Kancheepuram, asking why its drug manufacturing 

license should not be revoked entirely, following the deaths of children allegedly linked to 

the company's cough syrup, Coldrif. 

Additionally, the Director of Public Health, Telangana, has also instructed all District 

Medical and Health Officers (DM&HOs) to actively sensitise the public about the alert, 

which was originally issued on September 4 by the Drugs Control Administration (DCA). 
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The Indian Witness 

"Serious violation" NHRC Responds to Mounting Child Deaths from Contaminated 

Medicine 

NHRC orders urgent probe into toxic cough syrups after 14 child deaths in three states. 

https://www.indianwitness.com/news/national/serious-violation-nhrc-responds-to-

mounting-child-death 

By Brijesh Singh Tue, 07 Oct 2025 09:41:48 IST 

In a forceful response to a mounting public health crisis, the National Human Rights 

Commission (NHRC) of India issued urgent notices on October 6, 2025, to the 

governments of Madhya Pradesh, Rajasthan, and Uttar Pradesh, mandating immediate 

investigations into the deaths of at least 14 children allegedly caused by contaminated 

cough syrups. The complaints highlight at least 12 fatalities in Madhya Pradesh's 

Chhindwara and Vidisha districts, with additional child deaths reported in Rajasthan 

districts following the consumption of Dextromethorphan Hydrobromide Syrup IP, 

manufactured by Kaysons Pharma in Jaipur. 

The implicated product, Coldrif cough syrup produced by Sresan Pharmaceuticals in 

Indore, has been flagged for potential adulteration with toxic substances, though initial 

Union health ministry tests did not detect diethylene glycol (DEG) or ethylene glycol—

known kidney toxins. The NHRC, presided over by Member Priyank Kanoongo, invoked 

the Protection of Human Rights Act, 1993, emphasizing that these incidents represent a 

profound violation of children's fundamental rights to life, health, and access to safe 

medicines. 

The NHRC's directives extend beyond state governments to central authorities, including 

the Drugs Controller General of India (DCGI), Central Drugs Standard Control 

Organisation (CDSCO), Directorate General of Health Services (DGHS), and the Union 

Health Ministry. These bodies have been ordered to launch a comprehensive probe into 

the supply chain of spurious drugs, instructing regional labs across the states to collect 

samples from pharmacies and manufacturers for rigorous testing. The commission 

specifically required the Chief Drugs Controllers in the affected states to expedite the 

banning process for the contaminated medicines and submit detailed compliance reports 

within weeks. 

This multi-layered approach aims to trace the contamination source, dismantle illicit 

distribution networks, and prevent further tragedies, echoing similar scandals in 2023 

where DEG-laced syrups killed over 100 children in India and Gambia. States like 

Karnataka have already issued alerts, halting sales of suspect brands to curb the spread. 

Reports indicate the syrups were dispensed without prescriptions in rural clinics and 

pharmacies, exploiting lax oversight in underserved areas where affordable over-the-

counter remedies are a lifeline for low-income families. The NHRC's complaint-driven 
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action underscores systemic failures in drug regulation, including inadequate quality 

checks at manufacturing units and delays in post-market surveillance, which have allowed 

substandard products to proliferate amid rising respiratory illnesses in the monsoon 

season. 

In immediate fallout, the Madhya Pradesh government suspended three Food and Drugs 

Administration (FDA) officials—a Deputy Controller and two drug inspectors—on October 

6 for negligence in monitoring the implicated batches. Several states, including 

Maharashtra and Bihar, have proactively banned Coldrif and similar syrups, while the 

CDSCO has initiated a nationwide recall and forensic analysis of Sresan 

Pharmaceuticals' facilities. 

Health experts warn that without stringent enforcement, such lapses could recur, given 

India's vast pharmaceutical market, which produces 20% of the world's generic drugs but 

grapples with counterfeit issues. The NHRC has demanded time-bound action plans, 

including enhanced pharmacovigilance and public awareness campaigns to educate 

parents on verifying medicine authenticity via QR codes and holograms. 

As investigations unfold, this crisis has ignited national outrage and calls for regulatory 

overhaul, with child rights activists urging the formation of a dedicated task force under 

the Supreme Court. The NHRC's intervention not only seeks justice for the young victims 

but also aims to safeguard millions of children from the perils of unregulated 

pharmaceuticals, potentially setting a precedent for stricter global standards in pediatric 

medicine safety. With test reports pending and bans rolling out, the coming weeks will 

test India's resolve to protect its most vulnerable from invisible poisons disguised as 

cures. 
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Udaipur Kiran 

Cough Syrup Tragedy in Madhya Pradesh: Death Toll Rises to 17, NCPCR Orders 

Strict Action 

https://udaipurkiran.com/cough-syrup-tragedy-in-madhya-pradesh-death-toll-rises-to-17-

ncpcr-orders-strict-action/ 

7 Oct 2025 10:02 AM by Bhupendra Singh Chundawat 

Bhopal, October 7 (Udaipur Kiran): The death toll in the toxic cough syrup 

tragedy in Madhya Pradesh has risen to 17, with another child 

from Chhindwara succumbing during treatment at Nagpur Medical College on Monday. 

The deaths have been linked to the consumption of ‘Coldrif’ cough syrup, manufactured 

in Tamil Nadu, which contained 48.6% diethylene glycol, a highly toxic chemical. 

The incident has shaken the state, prompting the formation of a Special Investigation 

Team (SIT), which has been sent to Tamil Nadu to probe the Shrezen Pharma factory 

where the syrup was produced. The Tamil Nadu government had already halted 

production at the facility on October 3 after the contamination was confirmed. 

Chhindwara SP Ajay Pandey informed that the SIT will examine the production process, 

identify chemical lapses, and determine who was responsible for allowing the poisonous 

syrup to reach the market. He said more sections will be added to the FIR, and the number 

of accused may increase following the investigation. 

The tragedy also exposed administrative negligence, as the first death occurred 

on September 4, but swift action was taken only after the death count surged. On Monday, 

the state government removed Drug Controller Dinesh Kumar Maurya and suspended 

three officials—Deputy Drug Controller Shobhit Kosta, Chhindwara Inspector Gaurav 

Sharma, and Jabalpur Inspector Sharad Kumar Jain—for delayed action in banning the 

syrup and testing samples. 

The National Commission for Protection of Child Rights (NCPCR) and the National 

Human Rights Commission (NHRC) have taken serious cognizance of the incident. The 

NHRC issued notices to the governments of Madhya Pradesh, Rajasthan, and Uttar 

Pradesh, directing immediate investigations and a nationwide crackdown on spurious and 

unsafe drugs. The Union Health Ministry, DCGI, and CDSCO have been instructed to 

collect samples and submit lab reports from across the country. 

NCPCR member Priyank Kanoongo said, “This is a grave national concern. All states 

have been instructed to immediately ban the sale of the suspected cough syrup and send 

test reports. Those found guilty—whether officials or manufacturers—will face strict 

action.” 

Following the tragedy, Haryana, Jharkhand, Maharashtra, and Karnataka have 

banned Coldrif, while Jharkhand has also restricted Respifresh and Relif brands. 
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Chief Minister Dr. Mohan Yadav, after visiting affected families in Parasia, said, “This is 

not just your grief; it is the grief of the entire state. The government will ensure that no 

culprit is spared.” He announced immediate administrative action and reaffirmed 

that preventing such tragedies is now the top priority. 

Authorities noted that the DCGI and CDSCO had earlier restricted the use 

of chlorpheniramine maleate and phenylephrine HCl combinations in children below four 

years, and required mandatory warning labels—rules allegedly violated by Shrezen 

Pharma. The investigation aims to ensure accountability and justice for the victims. 
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Statesman 

Congress demands judicial probe into cough syrup deaths, compensation for 

families 

https://www.thestatesman.com/india/congress-demands-judicial-probe-into-cough-

syrup-deaths-compensation-for-families-1503496105.html/amp 

Statesman News Service | October 7, 2025 6:02 pm 

The Congress on Tuesday demanded a judicial probe into the deaths of several children 

in different states, allegedly caused by the consumption of a contaminated cough syrup. 

The party also urged the governments of Madhya Pradesh and Rajasthan to provide 

adequate compensation to the affected families. 

Addressing a press conference at the AICC headquarters, Leaders of Opposition Tika 

Ram Jully and Umang Singhar said there was gross negligence on the part of the 

authorities in allowing the sale of the cough syrup despite reports of related deaths in the 

past. “The company supplying the cough syrup had been blacklisted earlier, and despite 

that, it was allowed to supply the syrup,” they said. The syrup was found to contain a 

highly toxic chemical, diethylene glycol (DEG), known to cause kidney damage in 

children. 

Singhar and Jully pointed out that the main reason for such gross negligence was the 

systematic failure of administration in the two states, where both Chief Ministers have to 

“look towards Delhi” for every step they take and every move they make. They demanded 

a thorough investigation to identify all the culprits involved in this massive scandal. 

The Congress leaders emphasised that most of the families whose children died came 

from economically poor backgrounds and have suffered a double blow of losing their kids 

and incurring huge debts due to treatment expenses. “These families must be adequately 

compensated to help them come out of the debt,” they said. 

Seeking a judicial probe, the Congress leaders pointed out that such a tragedy involving 

the death of about 20 kids could have been avoided if the authorities had taken timely 

action. The National Human Rights Commission (NHRC) has also taken cognizance of 

the matter and issued notices to the Health Departments of Madhya Pradesh and 

Rajasthan. 

The government has taken steps to address the issue, including risk-based inspections 

at 19 pharmaceutical manufacturing units across six states. The Health Ministry has also 

advised states to step up disease surveillance and reporting. 

 

STATESMAN, Online, 8.10.2025
Page No. 0, Size:(0)cms X (0)cms.

https://www.thestatesman.com/india/congress-demands-judicial-probe-into-cough-syrup-deaths-compensation-for-families-1503496105.html/amp
https://www.thestatesman.com/india/congress-demands-judicial-probe-into-cough-syrup-deaths-compensation-for-families-1503496105.html/amp


Mahamedia 

Cough Syrup deaths: Plea in SC seeks CBI probe 

https://mahamedianews.com/en/india-news/news/cough-syrup-deaths--plea-in-sc-

seeks-cbi-probe 

2025-10-07 18 

NEW DELHI [Maha Media]: A plea has been moved in the Supreme Court seeking an 

inquiry and systemic reform in drug safety mechanisms against the backdrop of deaths 

of children in Madhya Pradesh and Rajasthan, allegedly due to the consumption of toxic 

cough syrups. 

Filed by advocate Vishal Tiwari, the plea sought a court-monitored probe into the 

incidents and also a direction for the constitution of a National Judicial Commission or 

Expert Committee headed by a retired Supreme Court judge. 

The plea contended that a probe under the supervision of a retired Supreme Court judge 

would ensure fairness and uniformity. The petition submitted that separate probes at the 

state level have led to fragmented accountability, which has led to repeated lapses that 

allow hazardous formulations to reach the market. 

It also urged the apex court that all pending FIRs and investigations concerning the deaths 

of children caused by toxic cough syrups across states should be transferred to the CBI. 

The plea sought the court's direction to the Centre to constitute a national-level judicial or 

expert body to identify the regulatory failures that allowed substandard medicines to reach 

the market. 

The plea has also sought a direction from the court to mandate toxicological testing of all 

suspect products through NABL-accredited laboratories before any further sale or export 

is permitted. The petition has been filed amid reports from Madhya Pradesh and 

Rajasthan, where several children allegedly died after consuming a particular kind of 

cough syrup. 

Meanwhile, the National Human Rights Commission on Monday issued notices to the 

Madhya Pradesh, Rajasthan, and Uttar Pradesh governments, directing them to probe 

allegations of children's deaths due to contaminated cough syrup and immediately ban 

the sale of spurious medicines. 

It has also directed the Union Health Ministry, the Drugs Controller General of India 

(DCGI), the Central Drugs Standard Control Organisation (CDSCO), and the Directorate 

General of Health Services (DGHS) to order an investigation into the supply of spurious 

drugs and instruct all regional labs in states to collect the samples of spurious drugs and 

submit test reports. 
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Supreme Court: Case of children dying after consuming cough syrup reaches SC- 

demand for seizure of all stock 

https://www.zoomnews.in/amp/en/news-detail/case-of-children-dying-after-consuming-

cough-syrup-reaches-sc-demand-for-seizure-of-all-stock.html 

Vikrant Singh Shekhawat | Updated on: 07-Oct-2025 01:13 PM IST 

Supreme Court: The case of children dying from consuming 'Coldrif' cough syrup in 

Madhya Pradesh and Rajasthan has now reached the Supreme Court. Lawyer Vishal 

Tiwari has filed a public interest litigation in the Supreme Court regarding this serious 

matter, demanding a CBI investigation and the seizure of the cough syrup's stock. 

18 Children Die Due to Toxic Cough Syrup 

According to official data, 18 children have died so far in Madhya Pradesh and Rajasthan 

after consuming 'Coldrif' cough syrup. Sixteen of these deaths were reported in 

Chhindwara district of Madhya Pradesh and two in Bharatpur and Sikar in Rajasthan. 

Investigations revealed that the syrup contained 48.6% diethylene glycol (DEG), a toxic 

chemical that causes kidney failure. This chemical has proven fatal for children, and the 

deaths continue unabated. 

What is the demand in the public interest litigation? 

The following are the key demands in the PIL filed by lawyer Vishal Tiwari: 

CBI investigation: All relevant FIRs should be investigated by the Central Bureau of 

Investigation (CBI). 

Supervision by a retired Supreme Court judge: The investigation into the manufacturing, 

regulation, testing, and distribution of cough syrups should be conducted under the 

supervision of a retired Supreme Court judge. 

National Investigation Committee: A thorough investigation into this matter should be 

conducted by the National Judicial Commission or an expert committee. 

Seizure of syrup stocks: All existing stocks of the banned 'Coldrif' cough syrup should be 

immediately seized. 

What action has been taken so far? 

The central and state governments have taken some steps in this matter: 

Central government action: Risk-based inspections have been initiated at 19 drug 

manufacturing units in six states. 
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National Human Rights Commission (NHRC): Notices have been issued to the 

governments of Madhya Pradesh, Rajasthan, and Uttar Pradesh, directing them to 

conduct an immediate investigation and ban counterfeit drugs. 

State Governments Responsible: Local authorities in Madhya Pradesh and Rajasthan 

have begun testing syrup samples, but no concrete results have yet been released. 

Why are children's lives at risk? 

The high levels of diethylene glycol (DEG) found in 'Coldrif' cough syrup have proven fatal 

for children. This chemical, when ingested, causes severe kidney damage, leading to 

kidney failure and death. Experts say that negligence in drug manufacturing and a lack of 

quality control are the main causes of this tragedy. 
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के ब रे िें ररपचर्ट लेगी र्ीि, NHRC ने सलय  िांज्ञ न 

https://lalluram.com/chhindwara-cough-syrup-scandal-sit-to-reach-tamil-nadu-today-

tightens-noose-on-pharmaceutical-company/ 

Rituraj Vaishnav | 07 Oct 2025, 01:27 PM 

मध्यप्रदेश 

शब्बीर अहमद, भोपाल। मध्य प्रदेश के छ िं दवाडा में जहरीले कफ छिरप ‘कोल्ड्रि फ’ िे 16 मािूम बच्ोिं की 

मौत का छिलछिला थमने का नाम नही िं ले रहा। वही िं मामले को लेकर गछित से्पशल इने्वल्ड्िगेशन टीम (SIT) 

आज तछमलनाडु पहिंच रही है। 12 िदस्यीय इि टीम का मकिद है दवा बनाने वाली किं पनी के राज उजागर 

करना। किं पनी की फैक्ट्ि ी कािंचीपुरम में ल्ड्थथत है, जहािं िे छिरप की िप्लाई हई थी। SIT वहािं किं पनी िे जुडे 

लोगोिं िे िख्त पू ता  करेगी। फैक्ट्ि ी का दौरा कर िबूत जुटाएगी। 

नागपुर में बच्ोिं के इलाज का ररपोटट लेगी टीम  

िूत्ोिं के मुताछबक, पू ता  के बाद कु  और आरोपी बनाए जा िकते हैं। अभी तक डॉक्टर प्रवीण िोनी 

को छगरफ्तार कर छनलिंछबत छकया जा चुका है, छजन्ोिंने ज्यादातर बच्ोिं को यह छिरप छलखा था। किं पनी के 

ल्ड्खलाफ भी FIR दजट है, और जािंच में छिरप में 48% िे ज्यादा जहरीला केछमकल डायएछथलीन ग्लाइकॉल 

पाया गया है। दूिरी तरफ, स्वास्थ्य छवभाग की टीम नागपुर पहिंच चुकी है। यहािं 14 बीमार बच्ोिं में िे 6 

ICU में हैं। टीम इलाज की ररपोटट लेगी और आगे की कारटवाई तय करेगी।  

NHRC ने छलया ििंज्ञान 

बता दें  छक मध्य प्रदेश िरकार ने छिरप की छबक्री पर पूणट बैन लगा छदया है, और प्रभाछवत पररवारोिं को 4 

लाख रुपये की िहायता दी जा रही है। इलाज का खचट िरकार वहन करेगी।  इि ददटनाक घटना ने पूरे देश 

को झकझोर छदया है। राष्ट्ि ीय मानव अछिकार आयोग (NHRC) ने भी ििंज्ञान ले छलया है। आयोग ने राज्य 

िरकार िे छवसृ्तत ररपोटट मािंगी है, ताछक दोछियोिं को िजा िुछनछित हो। 
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MP में कफ सिरप िे अब तक 17 बच्चों की मौत, एनएचआरिी ने उठाए िख्त कदम 
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भोपाल । तमिलनाडु िें बने कफ मिरप की खेप ने िध्य प्रदेश िें कहर बरपा रखा है। िोिवार को म िं दवाडा 

की एक और िािूि बच्ची की िौत के बाद िरने वाले बच्चोिं की ििंख्या 17 पर पहिंच गई है। ताजा प्रकरण िें 

म िं दवाडा के तामिया जूनापानी मनवािी नवीन डेहररया की डेढ़ िाल की बेटी मजिका इलाज िेमडकल कॉलेज 

नागपुर िें चल रहा था ने इलाज के दौरान दि तोड मदया है। 

उल्लेखनीय है मक कफ मिरप ‘कोल्ड्रि फ’ के िेवन िे बच्चोिं की मकडनी फेल होने के िािले ने पूरे प्रदेश को 

झकझोर मदया है। अब इि घटना की जड तक पहिंचने के मलए िध्य प्रदेश पुमलि की मवशेष जािंच टीि 

(एिआईटी) तमिलनाडु रवाना हो चुकी है।। कोल्ड्रि फ मिरप के िैंपल िें डायमथलीन ग्लायकॉल की िात्रा 

48.6 प्रमतशत पाई गई, जो बेहद खतरनाक और िानव शरीर के मलए घातक रिायन है। इिी के बाद 

तमिलनाडु िरकार ने तीन अकू्टबर को शे्रिन फािाा किं पनी िें उत्पादन पर तत्काल रोक लगा दी। अब िध्य 

प्रदेश पुमलि इि फैक्टरी की जािंच करेगी तामक यह पता लगाया जा िके मक उत्पादन िें कौन-िी गिंभीर 

गडबडी हई और मकन पररल्ड्थथमतयोिं िें यह जहरीला मिरप बाजार िें पहिंचा। 

म िं दवाडा के पुमलि अधीक्षक अजय पािंडे ने बताया मक एिआईटी ििंगलवार को फैक्टरी पहिंचकर जािंच 

करेगी और मिरप के मनिााण िें प्रयुक्त रािायमनक तत्ोिं की पूरी पडताल करेगी। जािंच दल यह भी देखेगा 

मक उत्पादन प्रमिया िें लापरवाही कैिे हई और इििें मकन-मकन लोगोिं की भूमिका रही। उनके अनुिार, 

जािंच के बाद एफआईआर िें और धाराएिं  जोडी जाएिं गी तथा आरोमपत व्यल्ड्क्तयोिं की ििंख्या बढ़ िकती है। 

दरअिल, जहरीले कफ मिरप िे हई इन िौतोिं के पी े प्रशािमनक िुस्ती भी उजागर हई है। पहली िौत 4 

मितिंबर को दजा हई थी, लेमकन जब िौतोिं का आिंकडा दो अिंकोिं िें पहिंच गया और िािले ने िीमडया के 

जररए तूल पकडा, तब जाकर प्रशािन ने कारावाई की। िोिवार को राज्य िरकार ने डि ग किं टि ोलर मदनेश 

कुिार िौया को उनके पद िे हटा मदया, जबमक मडप्टी डि ग किं टि ोलर शोमभत कोष्टा, म िं दवाडा के औषमध 

मनरीक्षक गौरव शिाा और जबलपुर के औषमध मनरीक्षक शरद कुिार जैन को मनलिंमबत कर मदया गया। इन 

अमधकाररयोिं पर आरोप है मक उन्ोिंने पूरे प्रदेश िें कफ मिरप की मबिी पर रोक लगाने िें देरी की, पयााप्त 

िैंपमलिंग नही िं की और जो िैंपल मलए गए उनकी जािंच ररपोटा आने िें भी अनावश्यक देरी की। यही लापरवाही 

िािूि मजिंदमगयोिं पर भारी पडी। 

इि बीच, राष्टि ीय िानवामधकार आयोग (एनएचआरिी) ने भी इि पूरे िािले पर गिंभीर ििंज्ञान मलया है। 

िोिवार को आयोग ने िध्य प्रदेश, राजथथान और उत्तर प्रदेश िरकारोिं को नोमटि जारी कर बच्चोिं की िौतोिं 

की जािंच करने और नकली या ििंमदग्ध दवाओिं की मबिी पर तत्काल रोक लगाने के मनदेश मदए हैं। आयोग 

ने कें द्रीय स्वास्थ्य ििंत्रालय, औषमध मनयिंत्रक जनरल और कें द्रीय औषमध िानक मनयिंत्रण ििंगठन 

(िीडीएििीओ) को भी िख्त आदेश मदया है मक वे देशभर िें नकली दवाओिं की आपूमता की गहन जािंच 

करें । इिके िाथ ही िभी के्षत्रीय प्रयोगशालाओिं को ििंमदग्ध दवाओिं के निूने एकत्र कर ररपोटा प्रसु्तत करने 

के मनदेश जारी मकए गए हैं। 
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राष्टि ीय िानवामधकार आयोग (एनएचआरिी) के िदि्य मप्रयिंक कानूनगो ने कहा, “देश भर िें कई थथानोिं 

पर कफ मिरप पीने िे बच्चोिं की िौत की अत्यिंत गिंभीर घटना का ििंज्ञान ले कर िभी ििंबिंमधत राज्य िरकारोिं 

को ििंमदग्ध कफ मिरप की मबिी तत्काल रोकने के मनदेश देते हए जािंच ररपोटा आहूत की है।राज्य िरकार 

व कें द्र िरकार की ििंबिंमधत एजेंमियोिं को उपरोक्त कफ मिरप की िैंपल टेल्ड्टिंग कर ररपोटा भेजने के मनदेश 

भी मदए हैं।इि िािले िें मलप्त अथवा लापरवाह अफिरोिं एविं दवा किं पनी तथा अन्य लोगोिं िे पूरी िख्ती िे 

मनपटा जाएगा।” 

घटना के बाद हररयाणा, झारखिंड, िहाराष्टि  और कनााटक िरकारोिं ने भी कोल्ड्रि फ मिरप की मबिी पर रोक 

लगा दी है। झारखिंड िरकार ने तो इििे भी आगे बढ़ते हए रेस्पीफे्रश और ररमलफ कफ मिरप जैिे अन्य 

ब्ािंड्ि की मबिी भी प्रमतबिंमधत कर दी है। 

इििे पहले िुख्यििंत्री डॉ. िोहन यादव ने हालात की गिंभीरता को देखते हए अपने िभी कायािि रद्द कर 

िोिवार को खुद परामिया पहिंचकर पीमडत पररवारोिं िे िुलाकात की। उन्ोिंने कहा मक यह दुख केवल 

प्रभामवत पररवारोिं का नही िं, बल्ड्ि पूरे प्रदेश का है। िुख्यििंत्री ने शोक ििंतप्त पररवारोिं को ढािंढि बिंधाते हए 

कहा, “यह आपकी नही िं, िेरी और हि िबकी पीडा है। आपके बच्चोिं का दुख िेरा भी है। दोमषयोिं को मकिी 

भी िूरत िें बख्शा नही िं जाएगा।” उन्ोिंने कहा मक इि घटना ने िरकार को गहराई िे झकझोर मदया है और 

अब प्रदेश िें इि तरह की त्रािमदयोिं की पुनरावृमत्त रोकना िरकार की िवोच्च प्राथमिकता है।िुख्यििंत्री ने 

िौके पर ही कई िख्त फैिले मलए और मजि्िेदारोिं को तत्काल उिके पद िे हटाने के आदेश मदए। 

गौरतलब है मक भारत िरकार के डीिीजीआई और िीडीएििीओ द्वारा पहले ही यह स्पष्ट मकया जा चुका 

है मक क्लोरफेमनरामिन िेमलएट और मफनाइलएमफ्रन एचिीआई का ििंयोजन चार वषा िे कि उम्र के बच्चोिं 

िें इसे्तिाल नही िं मकया जा िकता। िाथ ही दवा के लेबल पर यह चेतावनी मलखना अमनवाया है। लेमकन शे्रिन 

फािाा ने इन मनयिोिं की खुलेआि अवहेलना की। इिी कारण राज्य शािन ने किं पनी और ििंबिंमधत 

अमधकाररयोिं के ल्ड्खलाफ िख्त रुख अपनाया है। वही िं, अब िबकी मनगाहें जािंच के नतीजोिं पर मटकी हैं, तामक 

िािूिोिं की िौत का यह मिलमिला थिे और दोमषयोिं को कठोरति िजा मिले। 
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राष्ट्र ीय मानवाधिकार आयोग का एक्शन: MP समेत तीन राज्ोों और DCGI को जारी धकया नोधिस 

राष्ट्र ीय मानवाधिकार आयोग ने सख्त रुख अपनाते हुए मध्यप्रदेश, राजस्थान और उत्तर प्रदेश सरकारोों को 

नोधिस जारी धकया है। साथ ही, भारतीय औषधि महाधनयोंत्रक (DCGI) सधहत कई कें द्रीय एजेंधसयोों को भी 

जाोंच के धनदेश धदए हैं। 

https://ind24.tv/news/NHRC_Action 

Sanjay Purohit | Created AT: 6 hours ago 

कफ धसरप से कधथत रूप से बच्ोों की मौत के मामले में राष्ट्र ीय मानवाधिकार आयोग ने सख्त रुख अपनाते 

हुए मध्यप्रदेश, राजस्थान और उत्तर प्रदेश सरकारोों को नोधिस जारी धकया है। साथ ही, भारतीय औषधि 

महाधनयोंत्रक (DCGI) सधहत कई कें द्रीय एजेंधसयोों को भी जाोंच के धनदेश धदए हैं। NHRC ने इन राज्ोों में 

कधथत रूप से दूधषत और नकली कफ धसरप के सेवन से बच्ोों की जान जाने की खबरोों का सोंज्ञान लेते हुए 

सोंबोंधित राज्ोों से तथ्यात्मक ररपोिट और तत्काल कारटवाई की जानकारी माोंगी है। 

नकली दवाओों पर तत्काल रोक के धनदेश 

आयोग ने सभी राज्ोों के मुख्य औषधि धनयोंत्रकोों को धनदेश धदए हैं धक वे नकली दवाओों की धबक्री पर तुरोंत 

रोक लगाएों  और सोंबोंधित ररपोिट सौोंपें। साथ ही, CDSCO, DGHS और स्वास्थ्य मोंत्रालय को भी यह सुधनधित 

करने को कहा गया है धक नकली दवाओों की आपूधतट पर सख्ती से रोक लगाई जाए और उनकी जाोंच के 

धलए नमूने एकत्र कर जल्द ररपोिट दी जाए। 
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मध्य प्रदेश-राजस्थान में कफ सिरप िे बच्चों की मौत का मामला: एनएचआरिी ने सदए जाोंच के 

आदेश  

https://jantaserishta.com/others/nhrc-orders-probe-into-deaths-of-children-due-to-cough-syrup-

in-madhya-pradesh-and-rajasthan-4306824 

7 अकू्तबर 2025 

नई दिल्ली: राष्ट्र ीय मानवादिकार आयोग (एनएचआरसी) ने सोमवार को मध्य प्रिेश और राजस्थान के स्वास्थ्य 

दवभागोों के प्रमुख सदचवोों को नोदिस जारी दकया। यह नोदिस िोनोों राज्ोों में कदथत तौर पर नकली कफ 

दसरप पीने से 12 बच्ोों की मौत के मामले में जारी दकया गया है। 

एनएचआरसी के सिस्य दप्रयोंक कानूनगो की अध्यक्षता वाली बेंच ने एक दशकायत पर ध्यान दिया, दजसमें 

िवा सुरक्षा और दनयामक तोंत्र में गोंभीर खादमयोों का आरोप लगाया गया था, दजसके कारण यह त्रासिी हुई। 

दशकायत में मध्य प्रिेश के द ों िवाडा और दवदिशा दजलोों के साथ-साथ राजस्थान के कु  दजलोों में हुई 

घिनाओों में शीर्ष मानवादिकार दनकाय से तत्काल हस्तके्षप की माोंग की गई है, जहाों कदथत तौर पर खाोंसी 

की िवा पीने से बच्ोों की मौत हो गई। 

कें द्रीय स्वास्थ्य मोंत्रालय के शुरुआती परीक्षणोों में डाइएदथलीन ग्लाइकॉल या एदथलीन ग्लाइकॉल जैसे जहरीले 

पिाथष नही ों दमले, जो दकडनी को नुकसान पहुोंचा सकते हैं, लेदकन बच्ोों की मौत का सिीक कारण अभी 

स्पष्ट् नही ों है। 

कई मामलोों में दकडनी फेल होने और अन्य जदिलताओों की बात सामने आई है। दशकायतकताष ने इसे बच्ोों 

के बुदनयािी अदिकारोों, जैसे जीवन, स्वास्थ्य और सुरदक्षत िवाओों के अदिकार का उल्लोंघन बताया है। 

दशकायत में कफ दसरप के दनमाषण, दवतरण, दनयामक खादमयोों और सोंभादवत दमलावि की दवशेर् जाोंच की 

माोंग की गई है। 

एनएचआरसी ने मानवादिकार सोंरक्षण अदिदनयम, 1993 की िारा 12 के तहत कारषवाई करते हुए मध्य 

प्रिेश, राजस्थान और उत्तर प्रिेश सरकारोों के स्वास्थ्य और पररवार कल्याण दवभाग के प्रमुख सदचवोों को 

नोदिस जारी दकया है। उन्हें तुरोंत जाोंच करने, कफ दसरप के नमूने एकत्र करने, के्षत्रीय प्रयोगशालाओों में 

उनकी जाोंच कराने और नकली िवाओों की दबक्री पर तत्काल रोक लगाने का दनिेश दिया गया है। 

राष्ट्र ीय मानवादिकार आयोग (एनएचआरसी) ने भारत के डर ग्स कों िर ोलर जनरल (डीसीजीआई), कें द्रीय 

और्दि मानक दनयोंत्रण सोंगठन और कें द्रीय स्वास्थ्य मोंत्रालय को नकली िवाओों की आपूदतष श्रोंखला की गहन 

जाोंच करने का दनिेश दिया है। साथ ही, सोंबोंदित राज्ोों के सभी के्षत्रीय प्रयोगशालाओों को नमूने एकत्र करने 

और उनकी जाोंच करने का आिेश दिया गया है। 

एनएचआरसी ने कहा, "सभी सोंबोंदित राज्ोों के मुख्य डर ग्स कों िर ोलरोों को नकली िवाओों पर तुरोंत प्रदतबोंि 

लगाने की प्रदक्रया शुरू करने और अपनी ररपोिष सौोंपने का दनिेश दिया जाता है।" 
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सभी अदिकाररयोों को िो सप्ताह के भीतर एनएचआरसी को अपनी कारषवाई ररपोिष (एिीआर) जमा करने 

के दलए कहा गया है, तादक आगे की कारषवाई की जा सके। 
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NDTV MP Chattisgarh 

Cough Syrup Death: कफ सिरप िे 12 बच्चों की मौत मामले पर NHRC िख्त, जाोंच के सिए 

आिेश 

NHRC Orders Probe: मध्य प्रदेश के छ िं दवाडा और छवछदशा छिल िं के साथ-साथ रािस्थान के कु  छिल िं 

में हुई घटनाओिं क  लेकर दिज एक छशकायत में शीर्ज मानवाछिकार छनकाय से तत्काल हस्तके्षप की मािंग की 

गई है, िहािं कछथत तौर पर खािंसी की दवा पीने से बच् िं की मौत ह  चुकी है. 

https://mpcg.ndtv.in/madhya-pradesh-news/nhrc-orders-probe-deaths-of-children-cough-syrup-

death-madhya-pradesh-and-rajasthan-nhrc-takes-action-cough-syrup-death-investigation-mp-

news-9408649/amp/1 
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NHRC In Action: राष्ट्र ीय मानवाछिकार आय ग (एनएचआरसी) ने मध्य प्रदेश और रािस्थान में कप 

छसरप से हुई बच् िं की मौत के लेकर द न िं राज् िं के स्वास्थ्य छवभाग िं के प्रमुख सछचव िं क  न छटस िारी छकया 

है. NHRC ने यह न छटस द न िं राज् िं में कछथत तौर पर नकली कफ छसरप पीने से 12 बच् िं की मौत के 

मामले में िारी छकया है. 

मध्य प्रदेश के छ िं दवाडा और छवछदशा छिल िं के साथ-साथ रािस्थान के कु  छिल िं में हुई घटनाओिं क  लेकर 

दर्ि एक छशकायत में शीर्ज मानवाछिकार छनकाय से तत्काल हस्तके्षप की मािंग की गई है, िहािं कछथत तौर 

पर खािंसी की दवा पीने से बच् िं की मौत ह  चुकी है. 

नकली कप छसरप पीने से बच् िं की मौत क  लेकर दिज कराई गई थी छशकायत 

गौरतलब है मध्य प्रदेश औऱ रािस्थान में नकली कप छसरप पीने से हुई बच् िं की मौत क  

लेकर एनएचआरसी में एक छशकायत कराई गई थी. एनएचआरसी के सदस्य छप्रयिंक कानूनग  की अध्यक्षता 

वाली बेंच क  भेिी गई छशकायत में दवा सुरक्षा और छनयामक तिंत्र में गिंभीर खाछमय िं क  लेकर आर प लगाया 

गया था. 

कप छसरप में डाइएछथलीन ग्लाइकॉल या एछथलीन ग्लाइकॉल िैसे पदाथज नही िं छमले 

ररप टज के मुताछबक कें द्रीय स्वास्थ्य मिंत्रालय के शुरुआती परीक्षण िं में डाइएछथलीन ग्लाइकॉल या एछथलीन 

ग्लाइकॉल िैसे िहरीले पदाथज नही िं छमले, ि  छकडनी क  नुकसान पहुिंचा सकते हैं, लेछकन बच् िं की मौत का 

सटीक कारण अभी स्पर््ट नही िं है. हालािंछक कई मामल िं में छकडनी फेल ह ने और अन्य िछटलताओिं की बात 

सामने आई है. 

NDTV MP CHHATTISGARH, Online, 8.10.2025
Page No. 0, Size:(0)cms X (0)cms.

https://mpcg.ndtv.in/madhya-pradesh-news/nhrc-orders-probe-deaths-of-children-cough-syrup-death-madhya-pradesh-and-rajasthan-nhrc-takes-action-cough-syrup-death-investigation-mp-news-9408649/amp/1
https://mpcg.ndtv.in/madhya-pradesh-news/nhrc-orders-probe-deaths-of-children-cough-syrup-death-madhya-pradesh-and-rajasthan-nhrc-takes-action-cough-syrup-death-investigation-mp-news-9408649/amp/1
https://mpcg.ndtv.in/madhya-pradesh-news/nhrc-orders-probe-deaths-of-children-cough-syrup-death-madhya-pradesh-and-rajasthan-nhrc-takes-action-cough-syrup-death-investigation-mp-news-9408649/amp/1


एनएचआरसी में दिज छशकायत में छशकायतकताज ने इसे बच् िं के बुछनयादी अछिकार िं, िैसे िीवन, स्वास्थ्य 

और सुरछक्षत दवाओिं के अछिकार का उल्लिंघन बताया है. छशकायत में कफ छसरप के छनमाजण, छवतरण, 

छनयामक खाछमय िं और सिंभाछवत छमलावट की छवशेर् िािंच की मािंग की गई है. 

एमपी, रािस्थान व यूपी की सरकार िं के स्वास्थ्य छवभाग के प्रमुख सछचव िं क  न छटस 

एनएचआरसी ने मानवाछिकार सिंरक्षण अछिछनयम, 1993 की िारा 12 के तहत कारजवाई करते हुए एमपी, 

रािस्थान और यूपी की सरकार िं के स्वास्थ्य और पररवार कल्याण छवभाग के प्रमुख सछचव िं क  

न छटस कर उन्हें तुरिंत िािंच करने, कफ छसरप के नमूने एकत्र करने, के्षत्रीय लैब में िािंच कराने और नकली 

दवाओिं की छबक्री पर तत्काल र क छनदेश छदए हैं. 

राष्ट्र ीय मानवाछिकार आय ग ने नकली दवाओिं की सप्लाई चेन की गहन िािंच के छनदेश 

राष्ट्र ीय मानवाछिकार आय ग ने भारत के डर ग्स किं टर  लर िनरल (डीसीिीआई), कें द्रीय और्छि मानक छनयिंत्रण 

सिंगठन और कें द्रीय स्वास्थ्य मिंत्रालय क  नकली दवाओिं की आपूछतज श्रिंखला की गहन िािंच करने का छनदेश 

छदया है. साथ ही, सिंबिंछित राज् िं के सभी के्षत्रीय प्रय गशालाओिं क  नमूने एकत्र करने और उनकी िािंच करने 

का आदेश छदया गया है. 

राष्ट्र ीय मानवाछिकार आय ग ने सभी सिंबिंछित राज् िं के मुख्य डर ग्स किं टर  लर िं क  नकली दवाओिं पर तुरिंत 

प्रछतबिंि लगाने की प्रछक्रया शुरू करने और अपनी ररप टज सौिंपने का छनदेश छदया है और अछिकाररय िं क  द  

सप्ताह के भीतर अपनी कारजवाई ररप टज (एटीआर) िमा करने के छलए कहा है. 

द  सप्ताह के भीतर अछिकाररय िं क  कारजवाई ररप टज (एटीआर) िमा करने के छलए कहा 

एनएचआरसी ने िारी न छटस में कहा, "सभी सिंबिंछित राज् िं के मुख्य डर ग्स किं टर  लर िं क  नकली दवाओिं पर 

तुरिंत प्रछतबिंि लगाने की प्रछक्रया शुरू करने और अपनी ररप टज सौिंपने का छनदेश छदया िाता है. सभी 

अछिकाररय िं क  द  सप्ताह के भीतर एनएचआरसी क  अपनी कारजवाई ररप टज (एटीआर) िमा करने के छलए 

कहा गया है, ताछक आगे की कारजवाई की िा सके. 
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मध्य प्रदेश-राजस्थान में कफ सिरप िे बच्चों की मौत कच लेकर एनएचआरिी ने सदए जाोंच के आदेश 

राष्ट्र ीय मानवाधिकार आयोग ने सोमवार को मध्य प्रदेश और राजस्थान के स्वास्थ्य धवभागोों के प्रमुख सधिवोों 

को नोधिस जारी धकया. यह नोधिस दोनोों राज्ोों में कधथत तौर पर नकली कफ धसरप पीने से 12 बच्ोों की 

मौत के मामले में जारी धकया गया है. 

https://bharatexpress.com/india/nhrc-orders-probe-into-deaths-of-children-due-to-cough-syrup-

mp-rajasthan-575753 
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राष्ट्र ीय मानवाधिकार आयोग (एनएिआरसी) ने सोमवार को मध्य प्रदेश और राजस्थान के स्वास्थ्य धवभागोों 

के प्रमुख सधिवोों को नोधिस जारी धकया. यह नोधिस दोनोों राज्ोों में कधथत तौर पर नकली कफ धसरप पीने 

से 12 बच्ोों की मौत के मामले में जारी धकया गया है. एनएिआरसी के सदस्य धप्रयोंक कानूनगो की अध्यक्षता 

वाली बेंि ने एक धशकायत पर ध्यान धदया, धजसमें दवा सुरक्षा और धनयामक तोंत्र में गोंभीर खाधमयोों का आरोप 

लगाया गया था, धजसके कारण यह त्रासदी हुई. 

क्या था मौत का कारण? 

धशकायत में मध्य प्रदेश के ध ों दवाडा और धवधदशा धजलोों के साथ-साथ राजस्थान के कु  धजलोों में हुई 

घिनाओों में शीर्ष मानवाधिकार धनकाय से तत्काल हस्तके्षप की माोंग की गई है, जहाों कधथत तौर पर खाोंसी 

की दवा पीने से बच्ोों की मौत हो गई. कें द्रीय स्वास्थ्य मोंत्रालय के शुरुआती परीक्षणोों में डाइएधथलीन 

ग्लाइकॉल या एधथलीन ग्लाइकॉल जैसे जहरीले पदाथष नही ों धमले, जो धकडनी को नुकसान पहुोंिा सकते हैं, 

लेधकन बच्ोों की मौत का सिीक कारण अभी स्पष्ट् नही ों है. 

कई मामलोों में धकडनी फेल होने और अन्य जधिलताओों की बात सामने आई है. धशकायतकताष ने इसे बच्ोों 

के बुधनयादी अधिकारोों, जैसे जीवन, स्वास्थ्य और सुरधक्षत दवाओों के अधिकार का उल्लोंघन बताया है. 

धशकायत में कफ धसरप के धनमाषण, धवतरण, धनयामक खाधमयोों और सोंभाधवत धमलावि की धवशेर् जाोंि की 

माोंग की गई है. 

स्वास्थ्य व पररवार कल्याण धवभाग को नोधिस 

एनएिआरसी ने मानवाधिकार सोंरक्षण अधिधनयम, 1993 की िारा 12 के तहत कारषवाई करते हुए मध्य 

प्रदेश, राजस्थान और उत्तर प्रदेश सरकारोों के स्वास्थ्य और पररवार कल्याण धवभाग के प्रमुख सधिवोों को 

नोधिस जारी धकया है. उन्हें तुरोंत जाोंि करने, कफ धसरप के नमूने एकत्र करने, के्षत्रीय प्रयोगशालाओों में 

उनकी जाोंि कराने और नकली दवाओों की धबक्री पर तत्काल रोक लगाने का धनदेश धदया गया है. 

दवाओों पर प्रधतबोंि लगाने की प्रधक्रया शुरू 

राष्ट्र ीय मानवाधिकार आयोग (एनएिआरसी) ने भारत के डर ग्स कों िर ोलर जनरल (डीसीजीआई), कें द्रीय 

और्धि मानक धनयोंत्रण सोंगठन और कें द्रीय स्वास्थ्य मोंत्रालय को नकली दवाओों की आपूधतष श्रोंखला की गहन 
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जाोंि करने का धनदेश धदया है. साथ ही, सोंबोंधित राज्ोों के सभी के्षत्रीय प्रयोगशालाओों को नमूने एकत्र करने 

और उनकी जाोंि करने का आदेश धदया गया है. 

एनएिआरसी ने कहा, “सभी सोंबोंधित राज्ोों के मुख्य डर ग्स कों िर ोलरोों को नकली दवाओों पर तुरोंत प्रधतबोंि 

लगाने की प्रधक्रया शुरू करने और अपनी ररपोिष सौोंपने का धनदेश धदया जाता है.” सभी अधिकाररयोों को दो 

सप्ताह के भीतर एनएिआरसी को अपनी कारषवाई ररपोिष (एिीआर) जमा करने के धलए कहा गया है, ताधक 

आगे की कारषवाई की जा सके. 
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कफ सिरपमुळे मृतू्य : मानवी हक्क आयोगाची नोटीि 

राष्ट्र ीय मानवाधिकार आयोगाने सोमवारी मध्य प्रदेश, राजस्थान आधि उत्तर प्रदेश सरकारला नोटीस जारी 

केली आहे. कफ धसरपमुळे मुलाांच्या मृतू्यच्या आरोपाांची चौकशी करण्याचे आधि बनावट औषिाांची धवक्री 

तत्काळ बांद करण्याचे आदेश धदले आहेत. 
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नवी धदल्ली : राष्ट्र ीय मानवाधिकार आयोगाने सोमवारी मध्य प्रदेश, राजस्थान आधि उत्तर प्रदेश सरकारला 

नोटीस जारी केली आहे. कफ धसरपमुळे मुलाांच्या मृतू्यच्या आरोपाांची चौकशी करण्याचे आधि बनावट 

औषिाांची धवक्री तत्काळ बांद करण्याचे आदेश धदले आहेत. 

कें द्रीय आरोग्य मांत्रालय, औषि धनयांत्रक महासांचालक, सेंटर ल ड्रग्ज सँ्टड्ड्ड कां टर ोल ऑगडनायझेशन आधि 

आरोग्य सेवा महासांचालक याांना बनावट औषि पुरवठ्याची चौकशी करण्याचे आदेश धदले आहेत तसेच सवड 

राज्यातील प्रादेधशक प्रयोगशाळाांना बनावट औषिाांचे नमुने गोळा करून चाचिी अहवाल सादर करण्याचे 

धनदेश धदले आहेत. सांबांधित राज्यातील सवड मुख्य औषि धनयांत्रकाांना बनावट औषिाांवर ताबड्तोब बांदी 

घालण्याचे आदेश देिे व अहवाल सादर करिे हे प्राधिकरिाने आदेधशत केले आहेत, असे आयोगाने 

नोधटसीत म्हटले आहे. आयोगाला मध्य प्रदेश व राजस्थानमिील काही धजल्ह्ाांमधे्य १२ मुलाांच्या मृतू्यप्रकरिी 

तातड्ीच्या हस्तके्षपाची तक्रार प्राप्त झाली आहे. 

आयोगाच्या सदस्य धप्रयांक कनुगो याांच्या अध्यक्षतेखालील बेंचने १९९३ च्या मानवाधिकार सांरक्षि कायद्याचा 

धवचार केला आहे. 

नोटीसमधे्य म्हटले की, ‘राजस्थान, जयपूर येथील आरोग्य व कौटुांधबक कल्याि धवभागाचे मुख्य सधचव, मध्य 

प्रदेश, भोपाल येथील आरोग्य व कौटुांधबक कल्याि धवभागाचे मुख्य सधचव आधि उत्तर प्रदेश, लखनऊ येथील 

आरोग्य व कौटुांधबक कल्याि धवभागाचे मुख्य सधचव याांना नोटीस जारी करून तक्रारीत केलेले आरोप 

तपासण्याचे, कफ धसरपाचे नमुने प्रादेधशक लॅबमधे्य तपासिीसाठी गोळा करिे व बनावट औषिाांची तत्काळ 

धवक्री बांद करण्याचे धनदेश देण्यात आले आहेत. 

 

NAVSHAKTI, Online, 8.10.2025
Page No. 0, Size:(0)cms X (0)cms.

https://marathi.freepressjournal.in/nation/nhrc-issues-notice-to-mp-rajasthan-up-over-cough-syrup-deaths
https://marathi.freepressjournal.in/nation/nhrc-issues-notice-to-mp-rajasthan-up-over-cough-syrup-deaths


ABP Live 

Coldriff सिरप िे अब तक 21 बच्चों की मौत, MP-UP िे लेकर तसमलनाडु तक लगा बैन, SC पहोंचा 

मामला । बडे अपडेट 

Cough Syrup Death Case: एनएचआरसी ने मध्य प्रदेश, राजस्थान और उत्तर प्रदेश सरकार ों क  न टिस 

जारी कर उन्हें दूटित कफ टसरप के कारण बच् ों की मौत के आर प ों की जाोंच करने का टनदेश टदया. 

https://www.abplive.com/news/india/coldriph-cough-syrup-death-in-india-chhindwara-

rajasthan-up-mp-tamil-nadu-punjab-govt-action-3025072 

By : एबीपी लाइव | Edited By: टवक्रम कुमार | Updated at : 07 Oct 2025 10:22 PM (IST) 

Source : ANI  

भारत में कफ टसरप पर लगातार सवाल खडे ह  रहे हैं, टजसके बाद कई राज् ों ने एक्शन लेना शुरू कर 

टदया है. राजस्थान और मध्य प्रदेश में कफ टसरप पीने से कई बच् ों की मौत ह ने के बाद कें द्रीय स्वास्थ्य 

मोंत्रालय ने भी एडवाइजरी जारी करते हुए 2 साल से कम उम्र के बच् ों क  कफ टसरप न देने की बात कही. 

एनएचआरसी ने इन राज् सरकार ों क  जारी टकया न टिस 

राष्ट्र ीय मानवाटिकार आय ग (एनएचआरसी) ने मध्य प्रदेश, राजस्थान और उत्तर प्रदेश सरकार ों क  न टिस 

जारी कर उन्हें दूटित कफ टसरप के कारण बच् ों की मौत के आर प ों की जाोंच करने और नकली दवाओों 

की टबक्री पर तत्काल प्रटतबोंि लगाने का टनदेश टदया है. कफ टसरप से बच् ों की मौत मामले में सुप्रीम क िट 

में एक याटचका दाखखल हुई है. याटचकाकताट ने दवाओों के टनमाटण, परीक्षण और टवतरण की व्यवस्था की 

सुप्रीम क िट के पूवट जज की टनगरानी में जाोंच की माोंग की है. बच् ों की मौत की जाोंच सीबीआई क  सौोंपने 

की भी माोंग याटचका में की गई है. 

महाराष्ट्र  सरकार ने जारी की चेतावनी 

महाराष्ट्र  एफडीए ने एक सावटजटनक चेतावनी जारी की है टक रेखिफे्रश िीआर और रीलाइफ कफ टसरप में 

सुरटक्षत सीमा से अटिक टविाक्त डायएटथलीन ग्लाइकॉल (डीईजी) मौजूद है. टबक्री, टवतरण या उपय ग पर 

र क है और लाइसेंसिाररय ों क  टकसी भी स्टॉक की तुरोंत सूचना देनी ह गी. 

इसे लेकर तटमलनाडु सरकार ने 44 पेज की ररप िट जारी की है, टजसमें चौोंकाने वाले खुलासे हुए हैं. क खरर फ 

बनाने वाली कों पनी श्रीसेन फामाटसू्यटिकल मैनु्यफैक्चरर काचीपुरम में 39 गोंभीर और 325 बडी खाटमयाों 

टनकली. 

क खरर फ बनाने वाली कों पनी पर तटमलनाडु में बडा खुलासा 

ररप िट के मुताटबक कों पनी टकसी भी स्तर पर GMP (गुड मैनु्यफैक्चररोंग पै्रखिसेज) के टसद्ाोंत ों का पालन 

नही ों कर रही थी. कों पनी फामाटसू्यटिकल गे्रड के बजाय गैर-फामाटसू्यटिकल गे्रड प्र पलीन ग्लाइक ल का 

इसे्तमाल कफ टसरप टनमाटण में कर रही थी.यह केटमकल टबना इनवॉइस अलग-अलग टतटथय ों पर 50-50 

टकल  के पैक में खरीदा गया. भुगतान नकद या गूगल-पे के माध्यम से टकया गया था. 
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तटमलनाडु सरकार ने फैिर ी का लाइसेंस सिेंड टकया 

खरीदे गए प्र पलीन ग्लाइक ल में डायटथलीन ग्लाइक ल 48.6 परसेंि और एटथलीन ग्लाइक ल पाए गए ज  

बेहद टविैले तत्व हैं और इोंसानी शरीर के टलए जानलेवा साटबत ह ते हैं. दवाइय ों क  गोंदगी, कीचड और 

कीड ों से भरे माहौल में बनाया और सोंग्रटहत टकया जा रहा था यहाों डर ेन टसस्टम नही ों था, टजससे चूहे, कीडे-

मकौडे अोंदर घुस रहे थे. तटमलनाडु सरकार ने फैिर ी का लाइसेंस तत्काल प्रभाव से टनलोंटबत कर टदया है 

पोंजाब में क खरर फ कफ टसरप बैन 

पोंजाब में भी क खरर फ कफ टसरप क  बैन कर टदया गया है. फूड एों ड डर ग एडटमटनस्टर ेिर पोंजाब ने मध्य 

प्रदेश में हुई मौत ों क  देखते फैसला टलया है. ट ों दवाडा में कफ टसरप मामले में आर पी डॉिर प्रवीण स नी 

क  9 अगस्त तक जू्टडटशयल कस्टडी में भेजा गया है. मध्य प्रदेश में कफ टसरफ से 21 मौतें हुई हैं, टजसमें 

से ट ों दवाडा में 18, बैतूल में 2, पोंढुरना में 1 बचे् की मौत हुई. राजस्थान में भी कफ टसरफ से तीन मौतें 

हुई है. 

केरल में भी क खरर फ कफ टसरप बैन 

केरल में भी क खरर फ कफ टसरप बैन कर टदया गया है. राज् की स्वास्थ्य मोंत्री वीना जॉजट ने मोंगलवार (7 

अिूबर 2025) क  कहा टक कफ टसरप के प्रबोंिन पर एक ररप िट प्रसु्तत करने के टलए एक सटमटत की 

गठन टकया गया है. उन्ह ोंने कहा टक हम यह सुटनटित कर रहे हैं टक टनजी अिताल ों और दवा दुकान ों में 

इस कफ टसरप की टबक्री न ह . उन्ह ोंने आगे कहा, "हमने एों िीबाय टिक दवाओों के मामले में पहले ही ऐसा 

कर टलया है और राज् में इनका कडाई  से पालन टकया जा रहा है. 

उत्तर प्रदेश में क खरर फ कफ टसरप बैन कर टदया गया है. यूपी में कई जगह ों पर क खरर फ कफ टसरप की 

टबक्री र कने के टलए  ापेमारी भी की जा रही है. यूपी के उपमुख्यमोंत्री ब्रजेश पाठक ने कहा, "यह बहुत 

दुखद है टक कई बच् ों ने कफ टसरप का सेवन करने के बाद अपनी जान गोंवा दी है. हमारी सरकार ने कभी 

भी ऐसा कफ टसरप नही ों खरीदा." 
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Clarion India 

Muslim Teenager in UP’s Muzaffarnagar Loses Vision After Alleged Police Beating 

https://clarionindia.net/muslim-teenager-in-ups-muzaffarnagar-loses-vision-after-alleged-police-

beating/ 

Team Clarion | Date: October 7, 2025 

Medical reports from a local health centre note that the boy had lost vision in one eye. He 

has now been referred to a hospital in Meerut for surgery 

NEW DELHI — A 13-year-old Muslim boy in Muzaffarnagar, Uttar Pradesh, has lost vision 

in his left eye allegedly after being beaten by police while in custody. The incident last 

week has sparked outrage, with the boy’s family filing complaints with the National Human 

Rights Commission (NHRC), the National Commission for Protection of Child Rights 

(NCPCR), and district authorities. 

According to the boy’s father, the family owns a chicken shop that had been closed for 

close to two weeks because of the Hindu festivities of Navratri. The shop reopened on 

September 27, and the boy announced the reopening and prices at the nearby mosque. 

The boy informed the public that chicken was available at ₹140 per kg due to low demand 

because of the Navratri festivities. However, someone complained about the 

announcement, and the police arrived, taking the boy into custody, media reports 

reaching here said on Monday. 

The boy’s family alleges that the police assaulted and intimidated him while in custody, 

resulting in serious injuries that led to the loss of vision in one eye. The family claims that 

CCTV footage shows the boy being taken away by the police. The family has sought 

action against the police personnel involved. 

The father said that when he reached the police outpost, his son was behind bars with 

both feet tied. “Police told us it was a small issue and asked us to return after noon. When 

I returned, they said I had been fined under Section 173 of the Bharatiya Nagarik 

Suraksha Sanhita (BNSS). My son had bruises all over his body and said he could no 

longer see properly,” the father was quoted as saying. 

He also claimed that the police accused him of possessing a country-made pistol after 

finding a photo of one on his son’s phone. “It was just a picture saved from the Internet. 

My son later said police beat and videographed him until he admitted the weapon 

belonged to me,” the father said. 

Medical reports from a local health centre noted that the boy had lost vision in one eye 

due to “trauma caused an hour ago.” He has now been referred to a hospital in Meerut 

for surgery. 
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In his written complaint, the father alleged: “My son was abducted, beaten severely at the 

Biralsi police outpost, and now has a serious eye injury. The inspector is threatening to 

jail me if I pursue the case.” 

Responding to queries from media personnel, Muzaffarnagar Superintendent of Police 

Sanjai Kumar acknowledged that the matter has been reported to them. “Our initial inquiry 

suggests that the boy had a pre-existing eye condition and was receiving treatment for 

the past four years. The matter is being investigated,” he said. 

There have been previous incidents of alleged police misconduct in Muzaffarnagar. For 

instance, a controversy arose when the police asked food sellers on the Kanwar Yatra 

route to display the names of their owners and employees, sparking accusations of 

discrimination against Muslims. The police clarified that the move was aimed at avoiding 

confusion among Kanwariyas and maintaining law and order. 
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Siyasat 

UP teenager blinded in one eye after police brutality over mosque announcement 

The victim’s father owns a chicken shop which had been closed for the past ten days. 

Upon its reopening, his son went to the mosque to announce that the chicken would be 

sold at a lower price. 

https://www.siasat.com/up-teenager-blinded-in-one-eye-after-police-brutality-over-

mosque-announcement-3280983/amp/ 

This post was last modified on October 7, 2025 8:34 pm 

A 13-year-old Muslim boy in Muzaffarnagar, Uttar Pradesh, lost vision in his left eye due 

to alleged police brutality while in detention after his announcement at a local mosque 

“hurt local sentiments”. 

The family lodged complaints with the district authorities, National Human Rights 

Commission (NHRC), and the National Commission for Protection of Child Rights 

(NCPCR), accusing the involved police officers of assault and intimidation, as he was 

threatened with police action if he complained.  

The victim’s father owns a chicken shop which had been closed for the past ten days. 

Upon its reopening, his son went to the mosque to announce that the chicken would be 

sold at a lower price. 

“My son went to the mosque near our shop and announced that our shop has reopened 

and that chicken would now be available at prices that are cheaper than usual at Rs 140 

per kg due to lesser demand during Navratri,” the victim’s father was quoted by The Indian 

Express. 

Also Read 

The announcement received complaints, acting on which, a police van patrolling the 

village picked the teen from the streets. 

“We were informed (of the incident) by neighbours who saw him being taken away,” his 

father claimed. 

The boy is reportedly seen being taken away by the police in a nearby CCTV footage. 

The father stated that upon arriving at the police outpost, he found his son behind bars 

with both feet bound. 

“Police told us it was a small issue and asked us to return in the afternoon. When I came 

back, they said I had been fined under Section 173 of the Bharatiya Nagarik Suraksha 

Sanhita (BNSS). My son had bruises all over his body and said he could no longer see 

properly,” he alleged. 
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Section 173 of BNSS deals with the mandatory recording of information about serious 

crimes. The police claimed to have fined him to maintain peace in the area. 

Moreover, the father also claimed that the police charged him with owning a country-

made pistol, a picture of which was found in the boy’s phone. 

“It was just a picture he had saved from the Internet. We don’t own any pistols. But I was 

fined for possessing one,” he stated. 

His son reportedly accepted the accusation after being pressured during a police 

questioning session that was videotaped. 

“Later, my son said he had been beaten and videographed until he agreed to their 

version,” the father said. 

His family took him to a local health centre where medical reports indicated the boy had 

lost sight in one eye because of “trauma caused an hour ago”. He has since been 

transferred to a hospital in Meerut for specialised surgery. 

Meanwhile, Muzaffarnagar police have stated X, clarifying that the victim had been 

suffering an eye injury for the past five years and that he was “safely” returned back home. 

“The boy who made the announcement was called for a discussion with his family 

members, and after the discussion, he was safely handed over to the family members 

who accompanied him. The boy has been receiving treatment for his eye for the past five 

years. The allegations of assault and other charges made against the police are 

completely false and baseless,” the statement read. 
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The Kashmiriyat 

U.P: 13-year-old loses eyesight after alleged custodial torture, family approaches 

NHRC 

https://thekashmiriyat.co.uk/u-p-13-year-old-loses-eyesight-after-alleged-custodial-

torture-family-approaches-nhrc/ 

October 7, 2025 by News Desk 

A disturbing case of alleged custodial torture has emerged from Muzaffarnagar, where a 

13-year-old boy reportedly lost vision in one eye after being allegedly beaten while in 

police custody. 

The boy’s father, Showkat Ahmad, said the incident occurred after his son made an 

announcement at a local mosque about the reopening of their chicken shop, which had 

been closed for two weeks. “He went to the mosque and told people that chicken would 

be sold at ₹140 per kg. Someone complained, and he was picked up by police,” he said. 

Neighbours later informed the family about the boy being taken away, a claim supported 

by nearby CCTV footage. 

“When I went to the police station, my son was behind bars with his feet tied. The police 

told me it was a small matter and asked us to return later,” the father said. “But when we 

came back, he had injuries all over his body and complained that he couldn’t see 

properly.” 

Police initially claimed that the boy possessed a country-made pistol, which the family 

denied. “It was just a picture saved on his phone. My son told me that the police beat him, 

videographed him, and forced him to admit ownership,” the father added. 

Medical reports confirmed that the boy lost vision in one eye due to trauma sustained 

during custody. The family has registered complaints with the National Human Rights 

Commission (NHRC), the National Commission for Protection of Child Rights (NCPCR), 

and local authorities. Showkat Ahmad further alleged, “The inspector has been 

threatening me for filing the case.” 

Muzaffarnagar Superintendent of Police, Sanjai Kumar, said, “The boy’s announcement 

hurt the sentiments of some locals. Our preliminary investigation suggests he had a pre-

existing eye condition and was under treatment for the past four years. The investigation 

is underway to find out more.” 

A local SHO also said a fine was imposed on the boy’s father “to maintain law and order,” 

but emphasized that a detailed investigation is ongoing. 

Human rights observers have expressed concern over the alleged misconduct and called 

for accountability, warning that such incidents undermine public trust in law enforcement 

and endanger children. 
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The Hans India 

NHRC seeks answers from MP govt in incidents of child branding, electrocution 

deaths 

https://www.thehansindia.com/amp/news/national/nhrc-seeks-answers-from-mp-govt-in-

incidents-of-child-branding-electrocution-deaths-1012550 

The Hans India | Update: 2025-10-07 12:39 IST 

The National Human Rights Commission (NHRC) has taken suo motu cognisance of two 

separate incidents in Madhya Pradesh that raise grave concerns over the safety and 

dignity of children. 

The Commission has issued notices to senior district officials, demanding detailed reports 

within two weeks. 

The first incident, reported from Jhabua district, involves three children suffering from 

pneumonia who were allegedly branded with a hot iron rod by a local faith healer. 

Shockingly, the parents themselves had taken the children to the healer, believing in 

traditional practices over medical treatment. 

Doctors later confirmed that the children were indeed suffering from pneumonia and bore 

visible burn marks on their bodies. One of the children is said to be in critical condition. 

The NHRC, in its preliminary observation, stated that if the contents of the media report 

are accurate, they point to a serious violation of human rights. “Notices have been sent 

to the District Magistrate and the Superintendent of Police, Jhabua, seeking a 

comprehensive report on the incident, including the action taken against the faith healer 

and the steps being initiated to prevent such practices in the future,” a NHRC statement 

said. 

In a separate tragedy, two children aged 8 and 10 lost their lives due to electrocution 

while playing inside a Durga Puja pandal in Jabalpur district. The incident occurred on 

September 24 when the children came into contact with an iron pipe that had been 

negligently wired with electricity by the pandal organisers. 

The media report, published on September 25, prompted the NHRC to intervene. 

The Commission has issued notices to the Chief Secretary of Madhya Pradesh and the 

Superintendent of Police, Jabalpur, demanding a detailed report on the circumstances 

leading to the deaths and the status of the investigation. 

A three-member inquiry team led by a Sub Divisional Magistrate (SDM) has reportedly 

been formed to probe the matter. 

Both incidents have sparked outrage and underline the urgent need for stronger child 

protection mechanisms, public awareness, and accountability. 
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The NHRC’s intervention signals a call for systemic reform and justice for the victims, as 

Madhya Pradesh grapples with the dual challenge of combating superstition and ensuring 

safety in public spaces. 
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LatestLY 

Children Branded With Hot Iron Rod in Madhya Pradesh: NHRC India Takes Suo 

Motu Cognizance of Branding of 3 Children by Faith Healer in Jhabua 

The National Human Rights Commission (NHRC), India, has taken suo motu cognisance 

of a media report that three children suffering from pneumonia were branded with a hot 

iron rod by a faith healer in Jhabua district of Madhya Pradesh. 

https://www.latestly.com/agency-news/children-branded-with-hot-iron-rod-in-madhya-pradesh-

nhrc-india-takes-suo-motu-cognizance-of-branding-of-3-children-by-faith-healer-in-jhabua-

7147134.html   

Agency News ANI| Oct 07, 2025 02:33 PM IST 

New Delhi, October 7: The National Human Rights Commission (NHRC), India, has taken 

suo motu cognisance of a media report that three children suffering from pneumonia were 

branded with a hot iron rod by a faith healer in Jhabua district of Madhya Pradesh. 

According to the statement, the condition of one of the children is severe. The doctors 

have confirmed that the victims were suffering from pneumonia, and there were burn 

marks on their bodies.  

The statement said that the Commission has observed that the contents of the news 

report, if true, raise serious concerns about potential human rights violations. Therefore, 

it has issued notices to the District Magistrate and the Superintendent of Police, Jhabua, 

calling for a detailed report on the matter within two weeks. On September 25, the parents 

of the children reportedly took the ailing children to the faith healer. 

(The above story is verified and authored by ANI staff, ANI is South Asia's leading 

multimedia news agency with over 100 bureaus in India, South Asia and across the globe. 

ANI brings the latest news on Politics and Current Affairs in India & around the World, 

Sports, Health, Fitness, Entertainment, & News. The views appearing in the above post 

do not reflect the opinions of LatestLY) 
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TV9 Hindi 

Jhabua: निमोनिया खत्म करिे के निए दो महीिे के बच्ोों को गमम सिाखो ों से दागा, ऑक्सीजि 

सपोर्म पर मासूम 

मध्य प्रदेश के झाबुआ में अंधविश्वास के नाम पर तीन बीमार बच्च ंकच इलाज की जगह गमम लचहे से दाग 

वदया गया. तीनच ंबचे् गंभीर हालत में अस्पताल में भती हैं, जहां उन्हें ऑक्सीजन सपचर्म पर रखा गया है. 

https://www.tv9hindi.com/state/madhya-pradesh/jhabua-three-children-branded-with-iron-rod-

name-of-pneumonia-treatment-nhrc-suo-motu-cognizance-3515078.html 

शुभम गुप्ता | Updated on: Oct 07, 2025 10:55 AM IST 

मध्य प्रदेश के झाबुआ वजले में अंधविश्वास के नाम पर मासूम बच्च ंकच इलाज की जगह गमम सलाखच ंसे 

दागने का हैरान करने िाला मामला सामने आया है. तीनच ंबचे् वनमचवनया से पीव़ित थे. इनमें से दच की उम्र 

मात्र दच महीने है और तीनच ंही ऑक्सीजन सपचर्म पर हैं. इस मामले में राष्ट्र ीय मानिावधकार आयचग (NHRC) 

ने स्वतः  संज्ञान वलया है. 

जानकारी के अनुसार, वजला अस्पताल के पीवियावर्र वशयन िॉ. संदीप चचप़िा ने थाना प्रभारी कच पत्र वलखकर 

स्थथवत से अिगत कराया है. तीनच ंबच्च ंकच गंभीर हालत में वजला अस्पताल लाया गया, जहां इलाज के दौरान 

पता चला वक इन्हें अंधविश्वास में प़िकर लचहे की गमम सलाखच ंसे दाग वदया गया है. तीन बच्च ंमें दच बच्च ं

की उम्र महज दच महीने हैं, जबवक तीसरी बच्ी छह महीने की है. तीनच ंकी हालात गंभीर बनी है. उन्हें 

अस्पताल में ऑक्सीजन सपचर्म पर रखा गया है. 

तांवत्रक के कहने बर बच्च ंकच दागा 

वनमचवनया हचने के बाद पररजनच ंने अंधविश्वास में आकर गांि के एक तांवत्रक के कहने पर अपने ही बच्च ंके 

शरीर पर गमम सलाखच ंसे दाग वदया. पहली बच्ी, वजसकी उम्र वसर्म  दच महीने है, उसका पूरा इलाज िॉक्टरच ं

की देखरेख में चल रहा था, लेवकन इलाज के बीच उसकी गदमन और पेर् पर लक़िी या लचहे की गमम छ़िच ं

से कई जगह जले हुए घाि बना वदए गए. दूसरी घर्ना भी एक दच महीने के मासूम से जु़िी है, वजसे विशेषज्ञ 

िॉक्टर ऑक्सीजन पर रखकर बचाने की कचवशश कर रहे हैं, लेवकन उसके नने्ह बदन पर पेर् के पास तीन 

गहरे दाग वमले. 

िॉक्टर की वशकायत पर दजम हुआ केस 

तीसरी, छह महीने की बच्ी के पेर् के दचनच ंओर और पीठ के वहसे्स पर दागने के ताजा वनशान हैं, और िह 

भी अस्पताल के वबस्तर पर ददम  से कराह रही है. इन बच्च ंकी चीखें और उनकी मांओ ंकी बेबसी झाबुआ 

वजले के हर नागररक का वदल दहला देती हैं. िॉक्टर और स्वास्थ्य अमला इस घर्ना से स्तब्ध हैं. वजला 

अस्पताल के पीवियावर्रक इंचाजम िॉ. संदीप चचप़िा ने पूरे मामले की जानकारी थाना प्रभारी कच वलस्खत में 

दी और जचर देकर कहा वक ऐसा इलाज अमानिीय और खतरनाक है. 

2023 में भी झाबुआ वजले में इसी तरह की घर्ना पर मानिावधकार आयचग ने क़िी कारमिाई की थी. ररपचर्म 

तलब कर दचवषयच ंकी वगरफ्तारी हच चुकी थी. बािजूद इसके, एक बार वर्र झाबुआ में अंधविश्वास ने मासूमच ं

की वजंदगी के साथ स्खलिा़ि वकया है. िॉक्टरच ंने सार् कहा है वक वनमचवनया या ऐसे संक्रमण का इलाज 
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वसर्म  अस्पताल में िॉक्टरच ंकी वनगरानी में वकया जाना चावहए, अंधविश्वास से तच मासूम की जान तक जा 

सकती है. 

NHRC ने वलया मामले पर संज्ञान 

प्रशासन और पुवलस सवक्रय हुए हैं, लेवकन ब़िा सिाल यही है वक आस्खर कब तक बच्च ंकच अंधविश्वास 

की यह जलती सजा दी जाती रहेगी? इस मामले में एनएचआरसी ने स्वतः  संज्ञान वलया है. एनएचआरसी ने 

इस गंभीर मामले पर आयचग ने झाबुआ के कलेक्टर और एसपी कच नचवर्स जारी वकया है. साथ ही दचनच ं

अवधकाररयच ंसे दच हफे्त में विसृ्तत ररपचर्म मांगी गई है. 
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Asianet News Hindi 

अंधविश्वास की इंतहा : 2 महीने के मासूम को गमम सलाखो ंसे दागा गया! जावनए क्ो?ं 

https://hindi.asianetnews.com/state/madhya-pradesh/madhya-pradesh-jhabua-babies-burned-

hot-iron-pneumonia-nhrc/articleshow-no520i2 

3 Min read 

Surya Prakash Tripathi 

Published : Oct 07 2025, 12:06 PM IST 

मध्य प्रदेश झाबुआ में अंधविश्वास के नाम पर तीन मासूम बच्च ंकच गमम सलाखच ंसे दागा गया। सभी गंभीर 

हालत में ऑक्सीजन सपचर्म पर हैं। NHRC ने स्वतः  संज्ञान लेकर कलेक्टर और SP से ररपचर्म मांगी। 

Jhabua Babies Burned: मध्य प्रदेश के झाबुआ वजले में अंधविश्वास के नाम पर तीन मासूम बच्च ंके 

साथ बेहद शममनाक और खतरनाक घर्ना सामने आई है। बच्च ंका इलाज करने की बजाय, पररजनच ंने 

तांविक के कहने पर गमम सलाखच ंसे बच्च ंकच जला वदया। यह अमानिीय कायम वनमचवनया से पीव़ित बच्च ं

पर वकया गया और सभी बचे् ऑक्सीजन सपचर्र् पर गंभीर हालत में अस्पताल में भती हैं। इस घर्ना पर 

राष्ट्र ीय मानिावधकार आयचग (NHRC) ने स्वतः  संज्ञान वलया है। 

अंधविश्वास या इलाज-बच्च ंके साथ क्च ंहुआ ऐसा? 

तीनच ंबच्च ंमें दच की उम्र माि दच महीने है और तीसरी बच्ी छह महीने की है। जानकारी के अनुसार, बच्च ं

कच गांि के एक तांविक के कहने पर गमम लचहे की छ़ि से जला वदया गया। पहली बच्ी, वजसकी उम्र वसर्म  

दच महीने है, का इलाज अस्पताल में डॉक्टरच ंकी वनगरानी में चल रहा था, लेवकन उसकी गदमन और पेर् पर 

कई जगह घाि बने। दूसरे बचे् के पेर् पर तीन गहरे दाग हैं, जबवक तीसरी बच्ी के पेर् और पीठ पर हाल 

ही में दाग के वनशान पाए गए। डॉक्टरच ंका कहना है वक ऐसे इलाज से बच्च ंकी जान खतरे में प़ि सकती 

है। 

क्ा अंधविश्वास मासूमच ंके वलए खतरा बन गया है? 

झाबुआ में यह घर्ना 2023 में भी हुई थी, जब बच्च ंकच इसी तरह से गमम सलाखच ंसे दागा गया था। उस 

समय NHRC ने क़िी कारमिाई की थी और दचवियच ंकी वगरफ्तारी हुई थी। बािजूद इसके, अब वर्र से 

अंधविश्वास ने मासूमच ंकी वजंदगी के साथ खखलिा़ि वकया।   

NHRC और प्रशासन की प्रवतविया-क्ा कारमिाई हचगी? 

इस गंभीर मामले पर NHRC ने झाबुआ के कलेक्टर और SP कच नचवर्स जारी वकया है। आयचग ने दचनच ं

अवधकाररयच ं से दच हफे्त में विसृ्तत ररपचर्म मांगी है। डॉक्टरच ंऔर स्वास्थ्य कममचाररयच ंका कहना है वक 

वनमचवनया या अन्य संिमण का इलाज केिल डॉक्टरच ंकी देखरेख में ही हचना चावहए, अंधविश्वास बच्च ंके 

वलए जानलेिा हच सकता है। 

ऑक्सीजन सपचर्म पर मासूम-क्ा उनकी जान बच पाएगी? 
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तीनच ंबचे् ितममान में अस्पताल में ऑक्सीजन सपचर्म पर हैं और उनकी हालत गंभीर बनी हुई है। डॉक्टर 

पूरी कचवशश कर रहे हैं वक बच्च ंकी जान बच सके। पररजनच ंकी लापरिाही और अंधविश्वास के चलते बच्च ं

कच हुए नुकसान ने पूरे वजले में वचंता और डर का माहौल पैदा कर वदया है। 

क्ा झाबुआ में अंधविश्वास पर लगाम लगाई जाएगी? 

यह घर्ना केिल झाबुआ की ही नही,ं बखि पूरे मध्य प्रदेश की शममनाक हकीकत कच उजागर करती है। 

अंधविश्वास और तांविकच ंके गलत प्रभाि ने मासूम बच्च ंकी वजंदगी पर खतरा डाल वदया है। अब सिाल यह 

है वक क्ा प्रशासन और समाज वमलकर इस बुराई कच रचक पाएंगे? 
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Orissa Diary 

NHRC, India takes suo motu cognizance of the reported death of a 5-year-old 

student due to alleged beating by a teacher at a residential school, Hazaribagh, 

Jharkhand 

https://orissadiary.com/nhrc-india-takes-suo-motu-cognizance-of-the-reported-death-of-a-5-

year-old-student-due-to-alleged-beating-by-a-teacher-at-a-residential-school-hazaribagh-

jharkhand/ 

By:Odisha Diary Bureau | Date: October 7, 2025 

The National Human Rights Commission (NHRC), India has taken suo motu cognizance 

a media report that a 5-year-old student at a residential school in Hazaribagh district of 

Jharkhand succumbed to his injuries sustained in the severe beating by a teacher on 24th 

September, 2025. Reportedly, the brother of the deceased child, who is also a student at 

the same school, disclosed that the teacher assaulted his brother when he refused to 

consume the food. 

The Commission has observed that the contents of the media report, if true, raise a 

serious issue of human rights violation. Therefore, it has issued notices to the Chief 

Secretary, Government of Jharkhand and the Superintendent of Police, Hazaribagh, 

calling for a detailed report on the matter within two weeks. 

According to the media report carried out on 25thSeptember, 2025, the erring teacher 

and the manager of the school are absconding. 
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India Education Diary 

NHRC, India takes suo motu cognizance of the reported death of a 5-year-old 

student due to alleged beating by a teacher at a residential school, Hazaribagh, 

Jharkhand 

https://indiaeducationdiary.in/nhrc-india-takes-suo-motu-cognizance-of-the-reported-death-of-a-

5-year-old-student-due-to-alleged-beating-by-a-teacher-at-a-residential-school-hazaribagh-

jharkhand/ 

By iednewsdesk | October 7, 2025 

The National Human Rights Commission (NHRC), India has taken suo motu cognizance 

a media report that a 5-year-old student at a residential school in Hazaribagh district of 

Jharkhand succumbed to his injuries sustained in the severe beating by a teacher on 24th 

September, 2025. Reportedly, the brother of the deceased child, who is also a student at 

the same school, disclosed that the teacher assaulted his brother when he refused to 

consume the food. 

The Commission has observed that the contents of the media report, if true, raise a 

serious issue of human rights violation. Therefore, it has issued notices to the Chief 

Secretary, Government of Jharkhand and the Superintendent of Police, Hazaribagh, 

calling for a detailed report on the matter within two weeks. 

According to the media report carried out on 25thSeptember, 2025, the erring teacher 

and the manager of the school are absconding. 
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Indian Mandarins 

Appointments & Recommendations (GoI):- 06.10.2025 

https://www.indianmandarins.com/news/appointments-recommendations-goi-06-10-2025/31517 

By IndianMandarins-  21 hrs 

New Delhi (06.10.2025): Notifications of appointments and recommendations issued on 

Monday are as follows: 

Sandeep Ahuja (IRS IT: 2015) has been appointed as Officer on Special Duty to the 

Minister of State for Commerce & Industry and Electronics & Information Technology Jitin 

Prasada in the Ministry of Commerce & Industry at the level of Deputy Secretary for a 

period of four years. 

Tenure of Dharmendra Kumar Singh (IA&AS: 2000), Joint Secretary, Department of 

Defence, has been extended for a period up to 31.03.2026. 

Gaurav Garg (IPS: 2011: PB), Passport Officer under Ministry of External Affairs, has 

been appointed as Deputy Inspector General in National Human Rights Commission 

(NHRC) up to 15.11.2027. 

Nilabhra Sengupta (IRSSE: 1997), CVO, Bharat Electronics Ltd. (BEL), Bengaluru, has 

been prematurely repatriated to his parent cadre with the condition of extended 'cooling-

off. 
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Indian Masterminds 

IRS Sandeep Ahuja Named OSD to Jitin Prasada; IAAS Dharmendra Singh Gets 

Defence Extension; IPS Gaurav Garg Appointed DIG in NHRC 

https://indianmasterminds.com/news/sandeep-ahuja-osd-jitin-prasada-dharmendra-

singh-defence-gaurav-garg-nhrc-150235/ 

Bureaucratic Shuffle: IRS, IA&AS, and IPS Officers Get New Roles in Strategic Ministries 

Indian Masterminds Bureau 

October 7, 2025 

New Delhi: The Government of India has issued fresh appointment and extension orders 

for senior civil servants across key ministries, as per notifications released by the 

Department of Personnel and Training (DoPT) on Monday. 

The Appointments Committee of the Cabinet (ACC) approved the following postings and 

tenure extensions in a series of decisions that impact the Ministry of Commerce & 

Industry, Ministry of Defence, and the National Human Rights Commission (NHRC). 

Sandeep Ahuja Appointed OSD to MoS Jitin Prasada 

In a notable appointment, Mr Ahuja (IRS-IT: 2015) has been designated as Officer on 

Special Duty (OSD) to Jitin Prasada, Minister of State for Commerce & Industry and 

Electronics & Information Technology. 

Position Level: Deputy Secretary 

Tenure: Four years, starting from the date of assumption of charge 

Conditions: Co-terminus with the Minister’s tenure or until further orders 

The appointment places Ahuja in a pivotal support role to MoS Jitin Prasada at a time 

when both commerce and digital governance sectors are witnessing accelerated reforms 

and policy thrust. 

Dharmendra Kumar Singh Gets Second Extension as Defence Joint Secretary 

Mr Singh (IA&AS: 2000), serving as Joint Secretary in the Ministry of Defence since 

August 2022, has received a six-month extension to his central deputation. 

New Tenure Validity: Up to March 31, 2026, or until further orders 

Previous Extension: March 19, 2025 – September 30, 2025 

This marks Singh’s second extension, signaling continuity in senior leadership at the 

Defence Ministry during a critical time for defence modernization and strategic planning. 

Gaurav Garg Appointed DIG in NHRC 
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Mr Garg (IPS: 2011: PB), currently serving as Passport Officer under the Ministry of 

External Affairs, has been appointed as Deputy Inspector General (DIG) in the National 

Human Rights Commission (NHRC). 

Tenure: Till November 15, 2027 

New Role: Key position in India’s apex human rights body 

His posting to NHRC comes at a time when the Commission is increasingly engaged in 

addressing high-profile human rights issues, both domestic and international. 
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Tribune 

NGO urges Delhi Govt to expedite winter action plan amid forecast of severe cold 

Asks shelter board to activate night shelters, ensure adequate blankets 

https://www.tribuneindia.com/news/delhi/ngo-urges-delhi-govt-to-expedite-winter-action-

plan-amid-forecast-of-severe-cold/amp 

Anshita Mehra 

Tribune News Service 

New Delhi, Updated At : 05:24 AM Oct 08, 2025 IST 

With weather agencies warning of an early and harsh winter due to the La Nina effect, a 

Delhi-based NGO, the Centre for Holistic Development (CHD), has written to Chief 

Minister Rekha Gupta and senior Delhi Government officials, urging immediate 

implementation of the Winter Action Plan 2025-26 to protect the city’s homeless 

population. 

In a letter addressed to the CM, Lt. Governor Vinai Kumar Saxena, Commissioner of 

Police, Chief Secretary, Chief Executive Officer (CEO) of Delhi Urban Shelter 

Improvement Board (DUSIB) and the Secretary General of the National Human Rights 

Commission (NHRC), Chandigarh executive director Sunil Kumar Aledia highlighted 

thousands of vulnerable individuals could be left exposed to life-threatening cold if the 

plan is not advanced ahead of the scheduled date (November 15). 

“Given the high likelihood of harsh weather conditions arriving earlier than usual, the 

current timeline risks leaving thousands of vulnerable individuals unprotected during the 

crucial early weeks of the season,” the letter stated. 

The NGO urged DUSIB to activate night shelters, ensure adequate blankets, warm 

clothing and heating facilities and deploy outreach and rescue teams to identify and 

relocate homeless individuals before temperatures drop further. To strengthen 

preparedness, Chandigarh proposed expanding shelter management and rescue teams, 

improving the 24×7 monitoring system and control room, updating the Delhi Shelter Board 

mobile app and ensuring timely repair and maintenance of existing shelters. 

According to the latest DUSIB occupancy report, out of 325 shelter homes, 82 are in RCC 

buildings, 103 in porta cabins, 10 under special drives, 8 in temporary buildings and 122 

in tents. 

Earlier this year, Chandigarh had reported that 474 homeless people died in the National 

Capital between November 15, 2024 and January 10, 2025, during the peak of the winter 

season. The NGO claimed the absence of official data obscures the true scale of the 

crisis, estimating that around 80 per cent of “unidentified dead bodies” in Delhi are those 

of homeless individuals, based on police data. 
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The NHRC had subsequently taken suo motu cognizance of the reported deaths and 

issued notices to the Chief Secretary and Delhi Police Commissioner, seeking a detailed 

report within a week. 

CHD’s latest appeal stresses proactive steps now could save countless lives. “Delhi has 

the capacity and resources to ensure that no one dies due to cold on our streets,” the 

letter said. 
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Times of India 

NHRC steps in after child deaths in MP 

https://timesofindia.indiatimes.com/city/bhopal/nhrc-steps-in-after-child-deaths-in-

mp/articleshowprint/124371175.cms?val=3728 

TNN | Oct 8, 2025, 12.45 AM IST 

Bhopal: The National Human Rights Commission (NHRC) of India has taken suo motu 

cognisance of an incident where two children, aged 8 and 10 years, died due to 

electrocution while playing inside a Durga Puja pandal in Jabalpur district. 

The commission on Monday stated that the incident reportedly occurred when the 

children came into contact with an iron pipe on Sept 24. The electric wires were connected 

negligently by the organisers of the pandal. 

The commission observed that this raises serious issues of human rights violations. 

Therefore, it has issued notices to the chief secretary, govt of MP, and the superintendent 

of police, Jabalpur, calling for a detailed report on the matter within two weeks. It is 

expected to include the status of the investigation. 

In a different incident, NHRC took suo motu cognisance of a case where three children 

suffering from pneumonia were branded with a hot iron rod by a faith healer in Jhabua 

district. The commission stated that reportedly the condition of one of the children is 

serious. The doctors confirmed that the children were suffering from pneumonia and there 

were burn marks on their bodies. 

The commission observed that if true, the incident raises serious issues of human rights 

violations. Therefore, it has issued notices to the district magistrate and the 

superintendent of police, Jhabua, calling for a detailed report on the matter within two 

weeks. 
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Kashmir Media Services 

Probe ordered into Muslim man’s custodial death in Maharashtra jail after five 

years 

https://kmsnews.org/kms/2025/10/07/probe-ordered-into-muslim-mans-custodial-death-

in-maharashtra-jail-after-five-years.html 

October 7, 2025Last Updated: October 7, 2025 

Nashik: India’s National Human Rights Commission (NHRC) has initiated a “spot 

investigation” into the 2020 custodial death of 31-year-old inmate Asghar Ali Mansoori at 

Nashik Central Jail in Maharashtra, five years after The Wire first uncovered the case. 

Mansoori died inside the prison, and a note retrieved from his stomach identified five jail 

officials whom he accused of torture and harassment. 

According to Kashmir Media Service, Mansoori reportedly swallowed the note, wrapped 

in a polythene bag, before hanging himself from a ceiling fan during the COVID-19 

lockdown on October 7, 2020. The note was later recovered from his stomach during the 

post-mortem but was never treated as a dying declaration. Despite the serious 

allegations, Maharashtra Police failed to initiate a criminal inquiry against the named 

officials, some of whom have since been transferred or retired. 

The NHRC’s decision follows two formal complaints lodged after The Wire’s detailed 

report on the case. NHRC Deputy Superintendent of Police Dushyant Singh, who is 

leading the visit, said the delay was due to “non-cooperation from the state authorities,” 

adding that the Commission still hasn’t received the mandatory magisterial inquiry report. 

Mansoori had been working as a warder inside the prison. In his note, he alleged that jail 

officials identified as Baviskar, Chavan, Sarpade, Gite, and Karkar subjected him to 

prolonged torture and solitary confinement for nearly a year. His father, Mumtaz Ali, has 

consistently disputed the official version of events and accused authorities of a cover-up. 

Following the death, six fellow inmates wrote to the Chief Justice of the Bombay High 

Court detailing the abuse of prisoners at Nashik Central Jail, but no action was taken. 

Human rights activists Sanjoy Hazarika and Dhana Kumar later petitioned the NHRC, 

pressing for a probe under the Protection of Human Rights Act. 

Lawyer Vijay Hiremath, representing Mansoori’s family, said the state was legally bound 

under Section 176(1A) of the Code of Criminal Procedure to conduct a judicial magistrate 

inquiry into custodial deaths but failed to share the report with the family or the court. 

Prisoners’ rights activist Wahid Shaikh said Mansoori’s death “was a clear case of 

custodial torture and institutional neglect.” He added that despite the suicide note directly 

naming his abusers, “no accountability has been fixed even after five years.” 
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Several inmates who corroborated Mansoori’s allegations later reported facing threats 

and physical abuse. One prisoner, who testified to the torture and named the same 

officials, was transferred to Nagpur Prison after being beaten. 
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Maktoob Media 

Arunachal Pradesh-based lawyer Ebo Mili stopped at Kolkata airport over lookout 

notice 

https://maktoobmedia.com/india/arunachal-pradesh-based-lawyer-ebo-mili-stopped-at-

kolkata-airport-over-lookout-notice/ 

Nikita Jain | October 7, 2025 

Modified : October 7, 2025 

In what many are calling a blatant attack on dissenting voices, Arunachal Pradesh-based 

human rights lawyer and environmental activist Ebo Mili was prevented from boarding a 

flight to Dhaka from Kolkata airport on Saturday due to a lookout notice issued by the 

state police. 

Mili was scheduled to attend the Regional Infrastructure Monitoring Alliance (RIMA) 

conference in Dhaka from October 5 to 7. 

Speaking to Maktoob, Mili said that there was no need for the Arunachal Pradesh Police 

to issue such an order. 

“This is harassment, a misuse of power. We are being targeted for advocating against the 

Siang dam. I won’t be surprised if next they arrest us under the National Security Act. 

There are so many ministers with actual crimes, yet they go overseas; rapists and 

murderers get parole, while people who are actually working for their land and 

environmental protection are being tagged as anti-national,” he told Maktoob. 

Mili is the second activist to be stopped from going abroad over a lookout notice. 

In early September, noted environmental activist Bhanu Tatak was stopped at Delhi 

airport when she was travelling to Ireland. 

She was stopped by the immigration authorities from travelling abroad on the basis of a 

lookout circular issued by the Arunachal Pradesh Police, officials had said. 

The activists were stopped on the basis of complaints whose details have not been 

shared, but many assume it is for protesting against the proposed mega dam on the Siang 

River. 

Since reports of the dam were released, intense opposition has sparked a chain of 

protests against other hydropower projects in Arunachal Pradesh. 

Civil society members are alleging that the proposed project is illegal as the mandatory 

free, prior, and informed consent was not obtained from the Gram Sabhas in many cases 

— a common pattern observed in such projects. 

The government’s push towards the mega hydropower project on the Siang River 

reportedly aims to curb perceived threats from China. 
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In June, the National Human Rights Commission (NHRC) took suo motu cognizance of a 

media report that residents were opposing the proposed construction of a dam, 

apprehending that it may result in the displacement of several people and adversely 

impact livelihoods and ecology in the Siang district. 

Reportedly, to deal with the situation, the government has deployed central armed forces 

in various areas of the Siang district in the state. 

The Commission observed that the contents of the news report, if true, raise issues of 

violation of human rights. Therefore, it issued notices to the Chief Secretary and the 

Director General of Police, Arunachal Pradesh, calling for a detailed report in the matter 

within two weeks. 

On May 23, a human rights activist and convenor of the Siang Indigenous Farmers Forum 

also led a protest against the dam construction in Beging village, in which approximately 

400 people participated. 
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Patrika 

मानव अधिकार ों का उल्लोंघन हुआ त  नह ों बखे्श जाएों गे अधिकार : धियोंक कानूनग  

https://www.patrika.com/videos/sagar-news/officials-will-not-be-spared-if-human-rights-are-

violated-priyank-kanoongo-20005892 

सागर • Rizwan ansari • Oct 07, 2025, मंगलवार 

राष्ट्र ीय मानव अधिकार आयोग के सदस्य धियंक कानूनगो रधववार को सागर पहंचे। धियंक कानूनगो ने 

शुक्रवारी-शधनचरी वार्ड में के्षत्रीय लोगो ंकी समस्याएं सुनी।ं 
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Lalluram 

मानव अधिकार आयोग के सदस्य से बदसलूक ीः  धियंक कानूनगो ने पूर  घटना को X पर धकया पोस्ट 

https://lalluram.com/human-rights-commission-member-manhandled-priyank-kanoongo-posted-

the-entire-incident-on-x/ 

Satyanarayan Shukla | 07 Oct 2025, 12:39 PM 

मध्यप्रदेश 

कुमार इंदर, जबलपुर। राष्ट्र ीय मानव अधिकार आयोग के सदस्य धप्रयंक कानूनगो से बदसलूकी का मामला 

सामने आया है। थाने का ररकॉर्ड मांगने पर पुधलस वालो ंपर बदसलूकी का आरोप है। उन्ोनें मामले को 

लेकर सोशल मीधर्या पर शेयर धकया है। 

ररकॉर्ड मांगने पर सब इंसे्पक्टर ने नही ंधदया 

धप्रयंक कानूनगो ने घटना का धववरण X पर पोस्ट धकया है। धलखा- मैं मध्यप्रदेश प्रवास के दौरान जबलपुर 

धजले के शहपुरा थाने पहंचा। मैं हवालात इत्याधद के धनरीक्षण के धलए आया था। यहां पुधलस स्टाफ मौजूद 

नही ंहै केवल 2 पुधलस कांसे्टबल धमले। कोई स्टाफ या हवालात में बंधदयो ंकी गणना ररकॉर्ड नही ंधमला। 

ररकॉर्ड मांगने पर सब इंसे्पक्टर महेंद्र जाटव ने सहयोग करने से इंकार धकया। 

5 अकू्टबर को x पर धकया पोस्ट 

सब इंसे्पक्टर ने धबना पूवड सूचना के थाने नही ंआ सकते की बात कही। ने DGP को टैग का पूछा हमको 

धनरीक्षण की आज्ञा धकससे लेनी होगी ? @MPPoliceDeptt के र्ीजीपी से पूछें गे धक हमको धनरीक्षण की 

आज्ञा धकससे लेनी होगी ? @DGP_MP धप्रयंक कानूनगो ने 5 अकू्टबर को x पर पोस्ट धकया है। 
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Amar Ujala 

Chitrakoot News: अनुसूचित जाचत जनजाचत के पॉक्सो एक्ट के पीच़ितो ों को चिले िुआवजे का 

जाना हाल 

https://www.amarujala.com/uttar-pradesh/chitrakoot/know-the-status-of-compensation-

given-to-the-victims-of-pocso-act-of-scheduled-castes-and-tribes-chitrakoot-news-c-

215-1-sknp1043-121771-2025-10-08 

संवाद नू्यज एजेंसी, चित्रकूट Updated Wed, 08 Oct 2025 12:33 AM IST 

चित्रकूट। राष्ट्र ीय मानवाचिकार आयोग के सदस्य चियंक कानूनगो की अध्यक्षता में मानवाचिकार एवं 

समावेशी चवकास की समीक्षा बैठक मंगलवार को कलक्ट्र ेट सभागार में हुई। उन्ोनें अनुसूचित जाचत 

जनजाचत के पॉक्सो एक्ट् के पीच़ितो ंको मुआवजा चमलने की जानकारी ली। वृद्धाश्रम में रहने वाले वृद्धो ंसे 

बातिीत में कहा चक उनके घर में भी उनका चहस्सा है, लेचकन उन्ें वृद्धाश्रम पहंुिाने वालो ंपर भी काररवाई 

होगी। 

समीक्षा बैठक में सदस्य ने समाज कल्याण अचिकारी ने बताया चक पॉक्सो एक्ट् के तहत एफआईआर व 

मेचिकल पर एवं 25 िचतशत िाजरशीट पर चदया जाता है। मुख्य चिचकत्सा अचिकारी से कहा चक जनपद में 

चकतने आयुष्मान कािर से लाभान्वित है चजस पर मुख्य चिचकत्सा अचिकारी ने बताया चक 24 हजार का लक्ष्य 

चदया गया है चजसमें लक्ष्य के सापेक्ष लगभग 22 हजार आयुष्मान कािर बना चदया गया है। उन्ोनें वृद्धा पेंशन 

योजना के अंतगरत लाभान्वित चकतने व्यन्वि हैं जानकारी चलए और कहां की कोई भी लाभार्थी छूटने न पाए। 

उन्ोनें नगर पाचलका पररषद कवी के संबंि में सफाई कमरिाररयो ंके बारे में जानकारी ली। उन्ोनें चजला 

चदव्यांग अचिकारी कहा चक कोई भी चदव्यांग छूटने न पाए कहा चक सरकार द्वारा जो योजनाएं आती है उसके 

बारे में भी कैं प लगाकर बताएं । नाबाचलग बचे्च कायर स्र्थल पर कायर करते हुए पाए जाते हैं तो ठेकेदार के 

चवरुद्ध एफआईआर दजर कराएं ।अगर नही ंहोता है तो पुचलस अिीक्षक से बताएं तभी ठेकेदारो ंका होश 

चठकाने होगा। इस मौके पर सीिीओ अमृतपाल कौर, एसपी अरुण कुमार चसंह समेत सभी अचिकारी मौजूद 

रहे। 
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Hindustan 

जनसुनवाई करें गे राष्ट्र ीय मानवाधिकार आयोग सदस्य 

https://www.livehindustan.com/uttar-pradesh/kausambi/story-national-human-rights-

commission-member-priyanka-kanungo-to-visit-manjhanpur-for-public-hearing-

201759855081625.amp.html 

Tue, 7 Oct 2025, 10:08:PM 

Newswrap हिन्दुस्तान, कौशाम्बी 

Kausambi News - राष्ट्र ीय मानवाहिकार आयोग की सदस्य हियाांक कानूनगो 8 अकू्तबर को मांझनपुर 

आएां गी। वि 12 बजे आमजन एवां स्थानीय हसहिकोहसस रोहगयोां की जनसुनवाई करेंगी। इसके बाद 2 बजे 

सांबांहित अहिकाररयोां के साथ समीक्षा बैठक... 

राष्ट्र ीय मानवाहिकार आयोग सदस्य हियाांक कानूनगो आठ अकू्तबर को दोपिर 12 बजे मांझनपुर पहांचेंगे। 

इसके बाद वि दो बजे तक हवकास भवन स्स्थत सरस िाि में आमजन एवां स्थानीय हसहिकोहसस रोहगयोां 

की जनसुनवाई करें गे। अपरान्ह दो बजे से उदयन सभागार में सांबांहित अहिकाररयोां के साथ समीक्षा बैठक 

करें गे। इसके बाद शाम चार बजे जनपद से िस्थान करें गे। 
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Lucknow Tribune 

बाबासाहेब भीमराव अमे्बडकर ववश्वववद्यालय में ‘यौन उत्पीड़न की रोकथाम (POSH – Prevention 

of Sexual Harrasment)’ पर हुआ जागरूकता काययक्रम का आयोजन  

https://thelucknowtribune.com/babasaheb-bhimrao-ambedkar-university-organized-the-

prevention-of-sexual-harassment-in-posh-prevention-of-sexual-harrasment-awareness-

program-organized-%E0%A4%AC%E0%A4%BE%E0%A4%AC%E0%A4%BE/ 

October 7, 2025 TLT Desk 9 Views 

           बाबासाहेब भीमराव अमे्बडकर ववश्वववद्यालय में विनाांक 6 अकू्टबर को आांतररक विकायत सवमवत 

(ICC) की ओर से ‘यौन उत्पीड़न की रोकथाम (POSH- Prevention of Sexual Harrasment)’ ववषय 

पर जागरूकता काययक्रम का आयोजन वकया गया। काययक्रम की अध्यक्षता ववश्वववद्यालय के कुलपवत प्रो. 

राज कुमार वमत्तल ने की। मुख्य अवतवथ के तौर पर ववश्वववद्यालय अनुिान आयोग की ज्वाइांट सेके्रटरी डॉ. 

आविमा मांगला ऑनलाइन माध्यम से जुड़ी। इसके अवतररक्त ववविष्ट अवतवथ एवां राष्टर ीय मानवाविकार आयोग 

की सिस्य श्रीमती ववजया भारती सयानी एवां आांतररक विकायत सवमवत, बीबीएयू की अध्यक्ष प्रो. आभा वमश्रा 

उपस्थथत रही ां। काययक्रम की िुरुआत िीप प्रज्वलन एवां बाबासाहेब के छायावित्र पर पुष्ाांजवल अवपयत करने 

के साथ हुई। ववश्वववद्यालय कुलगीत गायन के पश्चात आयोजन सवमवत की ओर से अवतवथयोां एवां विक्षकोां को 

पौिा, अांगवस्त्र एवां सृ्मवत विन्ह भेंट करके उनके प्रवत आभार व्यक्त वकया गया। सवयप्रथम प्रो. आभा वमश्रा 

ने काययक्रम में उपस्थथत सभी लोगोां का स्वागत वकया एवां सभी को काययक्रम के उदे्दश्य एवां रुपरेखा से अवगत 

कराया। 

           ववश्वववद्यालय कुलपवत प्रो. राज कुमार वमत्तल ने सभी को सांबोवित करते हुए कहा वक आज के समय 

में लोग अपने साथ हुए अपरािोां के प्रवत जागरूक हो रहे हैं और वनडर होकर ररपोटय भी कर रहे हैं, जो वक 

अत्यांत सराहनीय पहल है। साथ ही जब समाज के सभी वगय वमलकर सामूवहक रूप से प्रयास करते हैं, तभी 

वास्तववक पररवतयन सांभव होता है। इस अवसर पर उन्होांने ‘वविाखा गाइडलाइन्स’ का उले्लख करते हुए 

बताया वक इन वििा-वनिेिोां ने मवहलाओां को अपनी आवाज़ बुलांि करने और अन्याय के स्खलाफ खडे़ होने 

का एक सिक्त मांि प्रिान वकया है। प्रो. वमत्तल ने आगे कहा वक आांतररक विकायत सवमवत (ICC) का 

उदे्दश्य ववश्वववद्यालय पररसर को सुरवक्षत, सांवेिनिील और लैंवगक समानता पर आिाररत वातावरण प्रिान 

करना है। यह सवमवत प्रते्यक विकायत को सांवेिनिीलता, पारिवियता और सवक्रयता के साथ सुनती है तथा 

वनष्क्ष कारयवाई सुवनवश्चत करती है। उन्होांने यह भी कहा वक ऐसे अपरािोां की रोकथाम के वलए विक्षकोां और 

ववद्यावथययोां के बीि वनरांतर सांवाि आवश्यक है, वजससे आपसी ववश्वास और सम्मान का वातावरण बन सके। 

ववश्वववद्यालयोां और िैक्षवणक पररसरोां में लैंवगक सांवेिनिीलता को बढावा िेने के वलए सामूवहक जागरूकता 

एवां सहयोग ही एक समग्र समािान है। 

          ववविष्ट अवतवथ एवां राष्टर ीय मानवाविकार आयोग की सिस्य श्रीमती ववजया भारती सयानी ने अपने 

वविार रखते हुए कहा वक आांतररक विकायत सवमवत की प्रमुख वजमे्मिारी ववश्वववद्यालय पररसर को सुरवक्षत, 

सम्मानजनक और भयमुक्त वातावरण प्रिान करना है क्ोांवक उच्च विक्षा सांथथान केवल ज्ञान का कें द्र नही ां 

होते, बस्ि यह ववद्यावथययोां के भववष्य को आकार िेने का कायय भी करते हैं। उन्होांने वविेष रूप से बताया 

वक 1997 में सवोच्च न्यायालय द्वारा जारी ‘वविाखा गाइडलाइन्स’ ने काययथथलोां पर मवहलाओां के यौन 
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उत्पीड़न की रोकथाम के वलए एक ऐवतहावसक वििा िी। इन गाइडलाइन्स ने सांथथानोां को यह बाध्य वकया 

वक वे ऐसी सवमवतयााँ गवित करें  जो विकायतोां की जाांि करें , पीवड़त को सहयोग प्रिान करें  और िोवषयोां पर 

कारयवाई सुवनवश्चत करें । उन्होांने कहा वक उच्च विक्षण सांथथान में ICC की थथापना न केवल विकायतोां के 

वनवारण का माध्यम है, बस्ि जागरूकता, सांवाि और ववश्वास की सांसृ्कवत को भी बढावा िेती है। श्रीमती 

सयानी ने वववभन्न केस स्टडीज़ के उिाहरण िेते हुए बताया वक कैसे कई मवहलाओां ने साहस विखाते हुए 

अन्याय के स्खलाफ अपनी आवाज़ उिाई, वजससे अन्य पीवड़तोां को भी पे्ररणा वमली। उन्होांने कहा वक राष्टर ीय 

मानवाविकार आयोग (NHRC) भी इस वििा में ववश्वववद्यालयोां को मागयिियन प्रिान करता है और 

मानवाविकारोां से जुड़ी सांवेिनिीलता को िैक्षवणक पररसरोां में मजबूत करने का कायय करता है। इसके 

अवतररक्त इन्होांने उच्च विक्षण सांथथानोां के वलए बनाये गये यूजीसी वववनयम 2015, िून्य सवहषु्णता नीवत 

(Zero Tolerance Policy) आवि की ववसृ्तत जानकारी िी। 

            यूजीसी ज्वाइांट सेके्रटरी डॉ. आविमा मांगला ने अपने वविार व्यक्त करते हुए बताया वक मवहलाओां 

की सुरक्षा और सम्मान सुवनवश्चत करने के वलए ववश्वववद्यालय अनुिान आयोग (UGC) द्वारा कई िोस किम 

उिाए गए हैं। UGC ने िेि के सभी उच्च विक्षण सांथथानोां में आांतररक विकायत सवमवत (ICC) की थथापना 

अवनवायय की है, तावक वकसी भी प्रकार के लैंवगक उत्पीड़न की विकायतोां का िीघ्र और वनष्क्ष समािान हो 

सके। उन्होांने बताया वक UGC के वििा-वनिेिोां के अनुसार, कोई भी पीवड़त मवहला तीन माह के भीतर 

अपनी विकायत िजय करा सकती है और आवश्यक होने पर उसके पररवार का कोई सिस्य भी यह विकायत 

प्रसु्तत कर सकता है। साथ ही ववश्वववद्यालयोां में लैंवगक सांवेिनिीलता से सांबांवित प्रविक्षण, काययिालाएां , 

जागरूकता अवभयान, विकायत पेटी और हेल्पलाइन नांबर जैसी व्यवथथाएां  अवनवायय की गई हैं। वडवजटल 

सिस्क्तकरण को बढावा िेते हुए आयोग ने ‘सक्षम पोटयल’ (SAKSHAM Portal) की िुरुआत की है, 

वजसके माध्यम से छात्राएाँ  एवां मवहलाएाँ  अपनी विकायतें ऑनलाइन िजय कर सकती हैं, वजससे प्रवक्रया अविक 

पारििी और सुलभ हो गई है। 

          काययक्रम के िौरान कुलपवत जी एवां अवतवथयोां द्वारा आईसीसी द्वारा तैयार ‘पॉथवे टू सेफ कैं पस’ 

िीषयक पर आिाररत हैंडबुक का ववमोिन वकया गया। साथ ही आईसीसी द्वारा आयोवजत स्लोगन प्रवतयोवगता 

के ववजेताओां को प्रिस्स्त पत्र िेकर सम्मावनत वकया गया। इसके अवतररक्त प्रवतभावगयोां ने आईसीसी 

(Internal Complaints Committee), पॉि अविवनयम (POSH Act) एवां मवहलाओां की सुरक्षा से सांबांवित 

वववभन्न प्रश्न पूछे, वजनका उत्तर अवतवथयोां द्वारा अत्यांत सांतोषजनक एवां ववस्तारपूवयक विया गया। अवतवथयोां 

ने न केवल प्रवतभावगयोां की वजज्ञासाओां का समािान वकया, बस्ि उन्हें सांबांवित वनयमोां, विकायत प्रवक्रया 

तथा ववश्वववद्यालय स्तर पर उपलब्ध सहायता तांत्र की ववसृ्तत जानकारी भी प्रिान की। 

            इस अवसर पर विक्षकोां, कमयिाररयोां एवां ववद्यावथययोां के वलए तो वविेष व्याख्यान सत्रोां का आयोजन 

वकया गया। प्रथम व्याख्यान सत्र उच्च न्यायालय के अविवक्ता डॉ. वी.के. वसांह की अध्यक्षता में ‘यूजीसी 

वववनयम 2013 बनाम यूजीसी वववनयम 2015 (उच्च विक्षण सांथथानोां – HEIs) वलांग आिाररत वविेषताओां 

सवहत’ ववषय पर आयोवजत वकया गया। वद्वतीय व्याख्यान सत्र मनोविवकत्सक डॉ. िावजया वसद्दीकी की 

अध्यक्षता में ‘यौन उत्पीड़न का मनोवैज्ञावनक प्रभाव: सािन, सहायता और सांसािन’ ववषय पर आयोवजत 

हुआ। 

  

LUCKNOW TRIBUNE, Online, 8.10.2025
Page No. 0, Size:(0)cms X (0)cms.



जागरूकता काययक्रम के िौरान काययथथल पर यौन उत्पीड़न के स्खलाफ जागरूकता बढाने और कैं पस में 

सांवेिनिीलता पैिा करने के उदे्दश्य से एक मािय का आयोजन वकया गया। इस काययक्रम के माध्यम से छात्रोां, 

विक्षकोां और कमयिाररयोां को लैंवगक समानता, सुरक्षा और सुरवक्षत वातावरण सुवनवश्चत करने के महत्व के 

बारे में जानकारी िी गई। 

          अांत में डॉ. िीपा राज ने िन्यवाि ज्ञावपत वकया। समस्त काययक्रम के िौरान वववभन्न सांकायोां के 

सांकायाध्यक्ष, ववभागाध्यक्ष, विक्षकगण, कमयिारी एवां ववद्याथी बड़ी सांख्या में मौजूि रहे। 
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